147 Reported harassment

[ TeraTITET)

93 HHRT AN, IAHT SIAqAT F FE——
=Ty Pt @@ ¥ W FTE I GEHIL FY
g0 | zEfaT @ wag § FE 9l §
f& st ot Su Fifaa fadas & g |
A T 37 a1 F1 qgd &7 ferua F A4
#5 & 4w Y Tagaar a1 gaw & fac I
AT FIX IITAT I, F Y FATAT AT
g 39 & Ay gg7 & gwifaq gae
Seisd-

DISCUSSION UNDER RULE 176—Re-
ported harassment, Victimisation etc. of
Railway Employees for Participation in Re-
cent Strike.

MR. DEPUTY CHAIRMAN: Mr.
Ray.

SHRI BHUPESH GUPTA (West Bengal):
Before you take this up, I had made a re-
quest that the assurances given in the month
of May in this House by the hon. Minister
should be circulated from the proceedings
of this House and, if necessary, from the
proceedings of the other House. Now, we
have not got anything . . .

Rabi

MR. DEPUTY CHAIRMAN:
Ray.

SHRI BHUPESH GUPTA: You will be
seeing that the Government has violated
all the major assurances that were give. . ..

Mr. Rabi

MR. DEPUTY CHAIRMAN: Yes,
Rabhi Ray.

Mr.

SHRI BHUPESH GUPTA: We are entitl-
cd to have them circulated in order to de-
bate it in the most effective manner.

MR. DEPUTY CHAIRMAN: Mr. Rabi
Ray.
=t @ a7 (IFEr) 7 5w gar

q & A9 AT @M E 98 UF TH THL FT
g & S fF arEl 4 qEe § ga
W & {@F wAATAT § Hafeg & 1 3Iu-
qaTIfd AEET, AT ST & 6 T ggare
& B UF 04T A gr T8 Forad qar
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am fF a8 frw a<g &1 TR Jmer 8
R T A9y & g feg Qs &
grawgeal gaia fEa s | o faafed

egafa el A At gl Tt
% A9 | geaAwgeAr Aadq W gATR

I HT AT |

Le g,

Sy-gwafa ot a8 3gfaq fFar wr fw
Tegafa =t fafx 99 a9gd & awmfy
®{ TP § AR T4 qm @ “faft dw”
qEFYL | 71 o7 & | gafay fafc awem @
I AT | AT TG {e) § T Fgan
o1 5 @i 1 Areg § 19d Awg fergea
F = aeE wal, et MR gw el
7 %A gu § 37 @g werfa & am
AT JATT FL | AHT AT TR T TR
FATZ FT AT AT AT IWHT 3F T famw
ag A "qa dwn F1 Aa 2 aegafa
oft frdt £ 3@ 9T # wremar oFfF #wR
ag =1ed 9 fF 0T awgd F 9rg g5sr
@ d Jarg g1 | @ AT AR T I
3 g F AT T ag | Farq fpar
Tt e I | gl & 919 Faa fa
AT | F 9 Fgn AR E B T wegd
FT HRT MAF g 97 4Y | 33 Aogd
#t qq gwsar F1 gi-fafa aar v gfear
TAAHT B T a<h § HiT &Y TE 4 |
ITAT B AW A W T AT 30 FHILE -

“(a) All railwaymen be treated as in-

dustrial workers with full trade wunion
rights including the might to ingotiate.

(b) The working hours of railwaymen
shall not exceed cight hours per day.

(c) There shall be job evaluation of all
railwaymen through a scientific system to
be followed by their reclassification, re-
gradation with the need-based minimum
wage as the wage for the lowest-paid wor-
ker.

(d) Pending the completion of  job
evalunarion and 1eclassification, immediate
parity in wages with those of workers in
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the Central undertakings, viz:
BHEL, HSL, HAL, etc.

HMT,

(e) Dearness allowance linked to the
cost of hving index with full neutralisa-
tion for every rise of 4 points in a six-
month peiiod.

(f) Bonus at the rate of one month’s
wages for the years 1971-72 and 1972-73.

(g) Decasualisation of all casual railway-
men and their confirmation in  service
with all benefits glven to them with re-
trospective effect.

(h) Adequate and subsidised food-
grains and other essential commoditice
through departmentally-run shops.

(i) All victimisation cases should be

withdrawn.”

Ig-gamafa oft, § ©: T wiF A9
qT off | agaW feafq & Sy faw =fs-
qTEAT AR ANEA Ay oA 1 Aw ferfq
st afas wfsargat Iad aagd w1 off
I faafast & & 7t o | wa orad g e
Td Avgd & Ffafafadt & v 787 30
qTaE HT FAT qTET W AT gAT 8 AT
T TH a1q FT AT FETSAT AT AR 8
fF 30 ard/ F1 19 gAY @ WX gag gH
Wi #1 @A faardy @ fr @7 awgd &
gfafafy =t sot wAl<a #1 fremme #2
ferr T | & auean § 5 T aoi B
FIR TG UF TgA AST ZAAT GUT AT THH
afomeEss 30 @TdE A ST ATatAT
T G MY ag W U AR AA gHI
TR 1@ AALA BT AT AT A9AT
T HIT TAMAT IZM T FAT TA THL
& gaem v e oo 9 & 30
u9T | 28 HE TF IL a7 § gIATA FAT |
# I A A FATT ATGAT § 16 A gSATA
g Nt IuF 7 fow a0 § a9gd &
AT YATHR T, SO fgeae & 977 A1
Y wrq T f7ar | fgeaz & o3 § A 77
a4 & TR T gu 7 | T fmt

{16 AUG. 1974
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X g3 A SACAEIT A OIITE
TGAT AZATE | I8 I FHIA-ATTH & 773
AL FT FIATA L AT | TMEIATA G &Y
qIFHTX ggaa qg1 AT, dfwT g g §
I AFR & Rl qar awgd 93
@ f5d 1 o faoda g T A
ITET WE FT AFC HIT T F oHTH
IATE XA | TF T ZATETT Y qTFTT
aq9gL F AT KT AFT AT gIaATT &
FAT A7 M { AW TAF FUAT §
AT 98 FoAfea quEf 7 g Qv 2,
AfFT gl a6 fergeam § wagd
o g Bhd 91d g 1 33 el
F FTT A 37 a9 F FIC 39 F1C
Taq e 47 w7 fF 5w ara #r 9w
g § 5w awg A warae gl
% FIX T8A FT AE ZT § | ggar 97
AT g A 50-40 TATT FHAET F
T & farer foom wm AT 36l a=re
AT 50 FIT HIAT FAAICAT &Y
AFA § g 23T WAT | T@ AW
TET TF A At #7 atwd |
ger fmar @ | TEd waeawT 9T &+
T AHART THT qF TGN AT TE ? |
ga1a 78 & % @ 99 9 39 9919 97 39
US 99 g0 F91 FT | F a1 a7 |
T AT F A6 T 9g F0eqA f7ay
a1 fr gu fafeagem T8 &0 )
AT fafaaredas & faafaa § gz W
G ude T~ fa WY grT 28 WE Ay
mra gfear Weay & I gy o fF -

2,

“Rallwaymen have been assured that
there will be no victimisation’,

fme g Y Fgr @ fF -

*“The Railway Minister has said that
there will be no victimisation to the em-
ployces who participated in the strike.”
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[t <ait <]

IqANfq AEET, IIFTIAT 28 TG &Y
AT T a6 A <A {7 Tg 0ATH FE
& f& 9t a9gw g A fewar faw § o7
FuT gw a3 fafrewEsmm @ &G
T g WY wnaw! wqw & fF s anateng
fa<ielt aeft & @1 I Wy o g9 gy
F Y 99 99 GrT Hdl FEeeM qar
TEgwE, St o Tegafa 9F F IFAEATT
g, ST a<F § OF FrEr e @ o
FTHET § 7g A7 fF Y 39 w933 3 ggand
U AN P I AN aTF q HIE
faffearsstoa @€ €91 1 3 wvEn
ATLT TALHT HT HIT & q747 | AfFA T8
79 g1 gy WY, 93 A9g gTATE A1H
FX fag gagwr | fRT ood ag W@
A ® FIT S OFATATT GO A AW
# ST § 1A A 28 WE FT WY A1y
d & gweas fu J f gw 97 aeged
FHY w1 fOrETa 98 F8& a ggar
q¢ AW, I 9 FI% FTIATE! TET g3 |
v, 7t oy feafq 3 7 e e
g foeet 7 < uw a3 wifee § S
HATTT F SV A ATT §, T Fastq
&, ST TF THAL A A1 a6  frem
T, 98 § 9% T qAv g frad aqn st
2 5 @ faamr & S Y ao e F e
& @ 9% T TR ST @d g
“It has been observed that despite the
issue of Shri Goel’s D. O. no appreciable
progress has been made ecither in regard
to the processing of cases of condonation
of break in services or disposal of appeals
preferred by May 1974 strikers against
their dismissal, removal, termination. The

Board have also expressed their concern
on their account.”

At a8 2 fF N wmge A9 F q s @
g Sy =ifen fF g A 9<% § S
FICF wEa s o & fF agmafa
F | Fatd T, qg TE; gy T g frad
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FAATET # FTX AATATL AT AT & |
# srrr faeedt & wiFs AT AT § |
faoefY § W TERAT qga § S Ay faeehy
fefasm # gufedse &, 37 o ar 9@ &
faars w2 foid g, =i ag 1 faser
T & fF sTeerae F wrdq § 394 fgars
TG AAT E ) I AT FQ § ! W
T A1 F AT F aAD S I FOIH
F1 59 faq gq &, ST faars 3 9 qaa}
feger & 73 § A deeTer & AR W,
foad faeelt & STAgm FT T AW H &
FWQ § AR ITH AET F T 750
W Fa feqfra gu §, 575 9 S
T g 3 feafmgn & ..

st Wty @nt | A U 9 9T
AET | & A 7 FAT A1edT § 75 Wi
TR FATE F ATHT (A qHAT &
fgams § a1 ST am @@ ag fow
TEY FTAT =TT |

SHRI BHUPESH GUPTA: I suggest his -

name and his father’s name also should be
taken so that the whole pedigree is known.
The whole pedigree should be known of
this bureaucracy running the railways of
this country. (Interiuptions)

MR. DEPUTY CHAIRMAN: l.et him
continue his speech.

ot @ A . 27 AACAT 1973 F
%e grEifew § ag faga 91 § f7 @
WETHTE & WM E | a1 3 a§ @
ST-gamafa o, § 7 @ 91 fF a5
AT AR STAIAFK 99 FHATIEN
F TR TATAT FX @ & A ST%

R TR TqTE T or a1 WY &

T T A § ITAET & FEA
§ FFAT ATRAT § | § 7E) strvan o d
HOT  FT A TSI & AT A8 7
a99TST § W7 F geqid 14 smefad
&t frwware faar man, Ste #ATEC Wo
& w5 wrefagi &) firegar< faar w
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fea @i 7 gegare o swara fear ar,
FIA  gEATT @ Furera fwar 91, 39
& 19 = fegfaq #t for mar g
qUL TTEA FCH 33 AITHAT &7 SiAT %
fear o w@ifs F gEata W wifee 9
T q@T WT @A FF g CF AT
fsfasts & 7 9@ & =R JL &,
fafrzargsma sl & o wfeed &
S qgad FAfser 8, Iq9% WHR G F
YATAT F @ § AR AZ T ool a5
Jag )

gugwmafa S, @I g d
gea™@  Atad g1 A% ¢ AT AT FT
Fgr g fFaguo dro dre ;o Two
FY WY HEAT ¥, IAF AT ATa T8
FGT | gaTd A8 & fF 30 ardra a1 L
HEE A 9T | FE or fF avaTe 4
qeE § 3T amAt I 6 AW g oI
gl @gamag frus ak a6 AR &
FR A F @A | 6 TWT T AT g{zar
WF grg eEuE & fRT ol aETfaErd
7 ZxqaEd T8 R | 39 avg § Jwarfaai
FTAATE FA T o GLF AT AE
¥ ag g1 oar € fv e I3 wwg
FY 6 ®AN #1 g FT fear g xEA
FE T=T AEE |

FA T H  HTAA QI HAT AT
o FET aeg A a7 fear & owa
wreE & faq daz gur 41, 99 g6
AAE FT AT AT A7 IqF A7 F FAC
F a1a qfvadd &1 T | | FGAT AT
g fr g ag # a9 sgwY F wET
TR FCRE | wATT Ig & R wm o=
ara W afdy 41 S aw o, ag 49
T fagad & gege gar & HIT 9
AT IFE AWEU AT | TH T AT ABT
GURTT FY ST Ay gEdAr  Iaeed
$EWE 8, SUF 41 qTad FH &

[6 AUC. 19741
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o o An FA T A ? owa
AT @d | gSaTH §aT el as g af
IqH T8 TIHT 59 qE &7 & 971 JqAT
WL | TR FF AR T IFFRISAT QT
g fF @3 A7 aniady oo g, afew
gaat ag Sw facft @ fF fued
grer qars q fow ad@ a7 9 @
ff IT G T AIERT A AT Gy g |
U I qE W ARTET A qaF Agh
> F | GEHT AT B [AAG FH &
F fad @aq FTAAUE KW & AT Fg
wWrg framad g g o 7ol
a% frady € 39 v & #iT ATHerdy
At s ¥ | Tl A& @ aRar g
fe awrre #Y 98 FHaIfar F @19
INGAE T " qdia FAr 9rfgg Sy
TG T W | A A F1 30 qG
1 MF1 faar g 5 ag W3 w9l
Fa o agd AL AT F wrad
wfd /et St | Fga1 Fgar § 7 @rns
FEIAZ WS FUACAT FT9ew  fog
nfaFT g ) gSTaEE a0% @ a8 4
wHt wr 9A ¢ R w@a waenfar &
Z2ATE  FIT T ATYFIX & AR 8 fag -
afawre &

geaTa oT I &1 IH & AR IS
qir ot § A FgW AWA § Ta
Faarfay & o wfafafy gear g sas
qY GRA GraAT ST Aed TR
ST QAR W R I9F  dErd |/ araed
gt wfgd 1 warw ag & f St dmw
I FHartaEl % faers g, fog feafmm
Ffaarm g, fovg gaove s faarmr &,
ITRI FH U @ oy oy arfs 39w
7 amedt #1 fagime afgg i awg e
FRAESAT g @R F R
g W@ § ameht sEm w8
T TR 1 57 AT K1 T &
qrHeT 987 AR AT o

-

&
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ElRcigel

@ F 39 qvg  AAdr AT
# fod Graar T1fga M =T F1ATETAT
a1 =1fgd fo aw g W A9A A
gfafafeat & @9 g7 am@ #W, o)
FGS FTATGE A4 AL AT AF-ZA-qfEq
AR T FW W ATHAET FT AW ®
% frd oY araraer dar w3t @ifgd $w
qTE T ATATALT G FIA | T T HIAT
g fF 7w grew &1 anfed ot 57 faow a3
2T T T [T TAATY JUFT g FART
S | RETR & § Ig FgAr AEATE 6
Tregafa frdr 7 st qAT war A oFG
ar fF SaET AT FT ATERT i
az #g1 a1 5 fafsemrmaa 8 =&
Jad TeER qffs W zaRSs T &
gIH T IE FLA G A1 gRarad fer
a7 IgFr F@T gT A WO FIAT g B
TEY % ISA ATEA FFIT TH a7 &7
qreaTad S 5 agewdan @ AT
qe fagqre F30 |

o waa A wr (fage) o Sw
awrfa agrem, gary foa WA @ T
St 7 ag Fer 5 wogW &1 a3 wwiag
gfasre & fF 4 gsam # [adr qE
# faa | swafag #wfysw @7 gaT d
FI-TST AT BATE, T AL e, afew
gATR aW W gl SAaifaF AT g
qagd A ST AAFR FEA A,
FT e &) Wod fAF a7 Faran aga
g o 99 wogd # A A 7R §F A
fad geaa ®W @1 afw g 49
& g A sy @ afuF g awe
ag Y gEaT@ ® wafgar @ fasg
el 2 A 39 gLATA F1 HIT FALR
aFdt & 1| 4 @Al AR FET | A9
MR T@ERE H a1 owe G

[RAJYA SABHA1
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gfras o1 felt & #Y G wegw A fe
FLHTT F FTAA  FT ATSIOAS STAW FH
et Ifaa geam@ #r wdg F fr g a
gaTR dfaym W, 39 swaifas dfqam
§ SR & g & g FT g g
A1k 3 gfm 1 Fartfawr arfed s
AN % W TAE A J9q0 F LA
g FFATE | FAL AL A FAfgq q
T8 FYgEAT F1 A FTAAT NfaT fmy
q T A, R AHT AU q FAT
Fr waler F gy it mrear AT, T@&H
F T AN F fawg AW FEF
qfeeT AT FTFFT T AR IGT T BAqAT
FU FL TIATA G ATHEFT F, FfHA T3
qar 98! frar [t R faergar fa
TR g AWAT § JG9 qr agh qg A
I | FTTT G ZAF! AT A2V, dfqery
9 Ah! TEAT TGl WX JTqT T T

ATEAT ALY, gAfaq T ggaTa 1 F1< FTAAL-

geate AT & fad dave Ad S| A
EIIT | 2aTT FY J9qT FY AT F T T
GHTT HAFE T A FiaT § FNfE FTAT &
|7 TG 8, FA 8 waw §ff 6 =4
g § S| Wi ofifSe 3@ gzare &
e @ T FT JAIT T FIWTEAT
gt it SHFA #, Sade | Sawd

ff aga wefmag w@ar & 1+ 7 I

TBAT ATRAT § —FTA F15foz Fav srad
T w19 fwar g — 5 Far 5w W@
FEATT H I H3q 56 FAT # Waay
T oeRt FRl qad &1 awedT g ge ?
FTAC A FHFH A G5 A9gA
T WUFT gIarar FT.AAdT R ?

FT Gl |/ H7 FT aTet fraral F 519
#Y garal F1 qudq fFar ! o wgd 9
FTT FIF A G Aorgd A 51T FY
geaTe &1 qud fFar ? F gfy shfemt
F, aHAT q, ST A, GBI F, AALTR
7, 39 A, Ww &7 gadT fear ? oo
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#F qu g W@ Fafed fF 57708 F
RN =T FY gIATT FT GRAA fHAT |
T T qEET TG | FfeH T INEqST AGILH,
AT F ATeAW § FgAT rgan g v w7y
geaT TO AR f&T aF It ar ST
77 @ gAY I wr Y, I FT AR FIAT
7g T A1 fF SAqr €@ w1 w1 oAed
g9 WA FC G I FIA A Anii
& fgear g #X v ) g@fE o
FI ZIATT FT A FAT & GAAT AT W
7 oA AT ARAT @ | G qg AGU D
gl g g 1 foaw wwgdl & ag wtafafe
& &1 g & § 394 fad 7 dwd
T FEAT FEAT § o IR ggaAra FY @
T & F@ a9 7§ Ag qEga 7«
vF B fggd & & w9
9T | IMT ITHT T AT FT AL A
gaT, T SH @ HTH ArY a9 g
I AAGT AT A1 37 F OfqS aed FFA
F TS &I A gl , IT F AT FFA
Fr F1E TEG TEAT AT I 6w AT
YT 1 FTETT 7 g7, SART AN AT
FT HT G AL T T T Tq Fraws |
qA # e T T 1 gg A
FIAAT T e 9T, yorHd F garF AT 9T
FgAE AOEA T ST AFFT FT I F faeT A
TZUA AT FTE A F A § T TG TG
F 1 & g EEaI & fawqsr A 0T o Uho
Tax F v star fF aFTarge | #r S4
? oA w9 A9 fadiEr 6, Ffeeod
fifer &t A 39w smeEd T
@A gws g fF o9, @ fag F ae
W agl & A9 FH T AT N AR
12, 14 fa7 & & agr &1 qrq 39
HTH FAT AT, a7 K AT & AEAT &
IqTeA  WEred, Tedr Aredar g fF A
geara forg &1 T @1 awea gy, faw
¢ T I AT awdT 74, fa w1 awadd
FT qAdA 7el, faw o Iw = feafa 1
fsere #4d & fag e feexfeg Hied |

6 AUG. 1974]
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g 1 e vE udl gedrd &7 W A
TTETg Fat, AR a7 A afAg I I

AR 96 FTag aq7e fazrg v gow

woigl fefewm gu, a7 gl # afae
A% g, W gad AW Y wer §
7L fat o, g wvefadi o gwaa
TATIT AT, HIX 7T 98 QT Jrar fa=y

| W@ § A FEW AR § fF Aew

TE AU & &, & ATeEF FT OF €
G g ], fedt § 5w A1 gaaw
Fgd £ AR A IR & NB 43 #T
greqies F3aT g, ST g § facyr
98 & AR W EIAT ® AT F AT
S 8 TOAT |1t § 5 ag i g fwouw
gagz fos@ | g qoge fastd fF fras
fefemer gu, faaei &1 d#-37 afaw g,
fraat ¥ H@T AT W@y Si) RaEr
®T AT GATTFT, AfFT TFF @vy AT
o797 g Wi gave fasm f @ & @19
g1 I EEATT & FILWr  IH I AT, T
RW FT FRaAT TFMT gAT 1 W A WY
gage fasd & s gsater @ 3w WH
F1 fFaaT earfd g2 | w7 g oY gz fasrd
% 59 geara @ W IWw-F FAST @I F
arq feaar wearT g |\ ag Y qowe
faerd fo asgdi & %9 0 & SO AT T
fraar sew grm W fRT FRT @ A
9@ W J99 AT ) GiEf @ &7
&g fF qoer fra @1 Wil &)1 3@ fag
AT F g WEan g B g7 andt g
PNT FTH O ET | Y97 fad § 9a
g | arg seAr 2 fafaeargsoq 4y
fra &1 fafenargsma 1 g fafazarssow
forg @7 gom 3T WX WA F AW T A
fear 9= gare 9 a1 fafemrgsinT gar =@
T I T SEF W Q4 fagrs e £ deer
EILEHE R BRI

Iq IW AT IEET &7 wmaq fafye-
gr¥s  fear, m9R 39 FAST AW AT,

s
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[ e At A7)

ST @I 9T ATE gT UF FY @
gt & fae, fawer & faan, fafyeards
fRar 1 wed I @@t A w1 fatre-
argw fwrar s fF wwa & o, faee
F T @1’ % WA A19T ST FUST
QfvEt F1 fF76 o Tar T& 9gT a9dh,
fafremrgst fofay | o S A A1 fSaF
T FATS ALY GgH GFT FATCH Lo ATZA
g €, fafgemrgwr  frar | gafec
#I7 Ao % fgars g arfwsr A b
ek B TAAT HIATA (Al HAT
TS AT AFGL BT ATHT FL | 5T q0d H1
sfagra & o ady faer 9=

Iq-garafa S, wrad wreAw § |
mgar =gt g, 5 shww ad gaw
g |rg g A 9_A Head g
faa sfagr 1AW S, o dro
HTEo (A AT SAdgT 1A A fargar
TR &, FqIW T K1 geqqE gai fie
U& AT 95 AT A 07 07 FAET T@h
R AT ST GITFT AW, JAb FAq
ZART 3 9IS W1 = @I & —Feqweay
feemeama #iX femfaa 1 4 3 aide g
g —femzy, femmmege At fedw
TRME  ggAT  Whunr gamar feawe
FA B fawdr qUF g F£q, T A
T FU, IAN g FT I FA AR
3W KT GIAIGST FU | abwa.

SHRI G. LAKSHMANAN (Tam!
Nandu): $it, on a point of order. We are
now discussing, according to the List of
Business, ‘‘thc reported harassment, victi-
mization and break in setvice of thousands
of the railway employees for their partici-

pation in the 1ccent  strike”.  But  the
honourable Mcmber is going oftf the point.

MR. DEPUTY CHAIRMAN: Please take
your seat. 1 know who is going off the point
and who is not. Several members have gone
off the subject quite often. So, please take
your seat,

[RAJYA SABHA |
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oY wASA AT @ AfET g9 gAY
gfga wist & Aqea § A 9 frdam &
Wiea gYETE 7 3 w9 fwar fa od

awat #1, feawowm & 919 q@t #1739
AT FT AT AR (EAT AT W Zwrdy
TCRT 3w &Y JAaT ¥, FAG qrEf

T e wEwT gEEar  fewr ow
ZARI HEd 2FF 93 AT IW AT qOR
argw | ot feacwd av gEE sy
FI FF IqQ F ATRTHATS BT 07 AT fH
fafsewmgsorg w1 o Ad & o

T AR T FT AR & 08 2@
TN HT AR ATAT &, T AT & AHAT
AT E | WAd ® WG I Haer g &Y
AT & 1 IART I W A FEqTAT &Y
Fadl & #9979 F1 ©EF< | Fafad
So-gaiqta Sft, & =g wgar wwear g &
73T AR W & aq4at & gfqd gErd
LR R wﬁ%ﬁ'{ g T3 ;I A
T ER R A FWAT @Y A 43 gu
§ ) ST TP TG E ag AT F ArAa
& 1 BAIE GURTCHT gad &7 o awisd
F1 fufrearzdma F3F 1 ag = § oy
T A AT WF ST gLEAT 9
WO T 4 dqmar, 98 ¥ oaig &t
yamr € F @ wAem gd W e
F HEAAT & AT, FFATEAT & AT oy
¥ 73T g, faas sav fray ofdeafs @
ATAT g gw fga § A qw A @
® AFA A gHaT ARG F 41y aﬁrfrarg“m
FE qdt 1 (Time bell rings) 7 a3
FA WEAT § OWGEH Wremw  H{ idd
wel wgrEa & f omrsr Y q9gT AT
81 #T aAr g | 93 FT a1 fawEr
WY WX oiaE & #9 9T o § o
AT g I A AGIIATAT Faata
gr =R AT f9T awr F sirAaw #3
M AT awfq A A W@ I sy

-
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®, iR wrew 37 e 4 awfy
F1 Fe fear @ S 07 gl
frar v wpAmad oyt @ 3%
afrora & TeR A Ffaw #1 78 4
% faeg o 3fag wad sHaEd a4
1feq, a8 St gy | for farmg Gay

-~

#iw wren T 8 faN gy A
TEFT AT qgFE § ;HL A7 FHE qa@
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SHRLI G. LAKSHMANAN: Mr. Depaty
Chairman, Sir, the railway strike was con-
ducted, and it 1s over. I am here to make
an appeal to the Prime Minister of India
and to the Minister concerned, (hat
all those people who have participated in
the strike and who have been punished or
victimized, whatever the terms may be,
should be reinstated. If cur Govermment is
a National government. having socialismu as
its aim, they must deal with the trade
union activities in a differen; way. But thev
have dealt with the trade union activities
s though this country is a colonial country,
Tuled by foreigners. In any country, where
thewe is a narional government or a socialist
government, these  trade union actlvities
are not taken so seriously as has been done
by the Government of India. Recently, in
England there was a very big strike of coal-
miners, bur not a single employee was vicii-
mized there. In any other country, this is
the way how they deal with strikes. But
here, unfortunately, in our country which
is the ‘Bharath punnia bheoomi’, that is
India, thousands of families are in the
streets today. The Minister concerned is
taking his food and is dressing himself pro-
perly, and he is coming to this House. The
Railway Minister is the first employee in
the Railways. The-State Minister Is the se-
cond employee, and the Deputy Minister is
the third employee. They have put their
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are the first employees and their own col-
leagues, with whose co-operation only they
are running the Department, are in the

sireets.

The strike was organized, and now the
Minister says thai it is an illegal strike.
They have had negotiations with Mr, Fer-
nandes and they have allowed that strike,
If ir is an illegal strike, they should not
have held negofiations with Comrade Fer-
nandes. Bur they held negotiations. They
allowed the strike. But when they found
that in spite of their propaganda and other
attacks unleashed against the workers the
strike took ‘a verv serious shape and the
strike was organized very well and the wor.
kers rallied and they successfully conducted
the strike, and now ‘they come and say: It
is an illegal strike.' Sir, when you punish
an employee, the whole family is punished.
That you must take into consideration. In
reply to a question yesterday 1t was stated
that a man, who is involved in sabotage or
something like that, is arrested and he is
in the prison, according to the Government
but he is given a subsistence allowance,
whereas some people who are not arrested
but who are dismissed by the officers do
not get any subsistence allowance, they are
in the stieets. It is not the mistake com-
mitted by the minor children or the warrl-
ageable daughter or the wife of that emp-
Joyee. When you take such drastic action
ugainst our own citizens, it is not becoming
of a national or a socialist government.
Therefore, I would appeal on behalf of the
families of these thousands of employees not
10 stand on prestige. After all, our Govern-
ment is a very pnwerful Government. No-
bodv can do any underground work in this
country. Nobody can unseat the Govern-
ment. ) at all they do it, they will do it
as they have donc in Gujarat or as they
are doing in Bihar. Our people are so cul-
tured. They may belong to any political
parts. I may sav that the Indian people
are the most cultured and the most civilis-
ed people in the world. Therefore, the
Government should not be afraid of these
poor employees. After all, they cannot do
any underground work and they cannot

unseat the Government. Therefore, the

own employees in the streets, And they are | Government should not stand on prestige
‘here. They should not sit here when they ' and these employ(es must be reinstated.
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think our hon. Railway Minister
is following the footsteps of our revered
Prime Minister. Our Prime Minister has
raised the slogan of ‘Garibi Hatao". T do
not know Hindi. But the English translation
is ‘We will wipe out poverty. Therefore,
Mr. Mishra, a true follower of our Prime
Minister, wants to wipe out poverty by
killlng these poverty-stricken people. I make
this charge that thousands of people
are going to die in two or three months,
1f ‘Garihi Hatao’ has to be implemented
bv hon. Mishra, it should not be this way.
1 think the Prime Minister also does not
mean it this way. Now, how these railway
employees who are in the streets were
treated> 'How were they arrested and how
were they removed from service? You heard
the speech of my predecessor. I do not know
his name. He said that he was so very
angrv because the strike was led by Mr.,
Fernandes. The workers who followed him
did not belong to any political party. As
‘Government servants, they cannot belong
to anv political party. That is in the Go-
‘'vernment Servants’ Conduct Rules. You
have had no legislation in this country to
the effect that no outsider should be the
leader of a trade union organisation for
the past 25 years. It has only been talked
out in ‘this House. But you have not
brought in any legislation to the effect that
no outsider should lead any trade union
movement in this countrv. If such a legis-
lation had been there, Mr. Fernandes would
not have been allowed to lead the railway
emplovees. You did not bring forward such
a ' legidation because vou have vour own
wing in the Railwavs, that is the Indian
National Trade Union Organisation. The
INTUC people gave lists of the Railway
emplovces who were to be arrested. It is
the Indian National Trade Union Organi-
sation which gave the lists to the officers
and the officers in turn sent the lists to the
Police Department in each State and the
Police atrested these people. That is why
mv  prodecessor  did not show a merciful
attitude. He was only talking in terms of
revengeful attitude. All these people are
the persons whose lists were given by the
respective parties, especlally the ruling
party in all the States to the General Mana-

gers who sent the hists to the Police De- |
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partment. That is how .these people were
arrested. When the Minister spoke on the
Calling Attention, he said that this strike
was politically motivated. But when the
strike was going on, you behaved in a poli-
tically;motivated way. You instructed your
rank and file and partymen in all States
to give the lists. This'is the method that
they followed to organise the INTUC. Now,
they will victimize all these people because
they were not with them but they were
with the All India Railwaymen’s Federa-
tion and same other unions. And now all
these people will go to the INTUC leaders
because they have got to earn their bread.
They will go to them and request them or
prostrate before them and say that they
want jobs.

When the strike took place, vou have
hehaved in a politicallv motivated way, and
therefore, if the strike had been conducted
in a politically motivated way, vou can-
not blame them. Whatever be the merits
or demerits of the case, now the question
is that you have to discharge vour responsi-
bility as a citizen to another citizen. There-
fore, I would make an appeal on behalf
of my Party to the hon. Minister and to
the Prime Minister of India that this kind
of victimization and harassment is unbe-
coming of a national government in power
todas. And ‘ou are punishing whom? I
have said already that vou are punishing
the children of the employees, you are
punishing the wives of the employees, you
are punishing the daughters and sens' of
the emplovees. Suppose one man iy arrested
and removed, what happens? He is penni-
less. How can he get milk to his children?
So, it is a humanitarian thing. The Min-
isters know it. But they have their Party
and their party discipline and they can be
gwided only bv the Party. And, Sir, they
want to organize trade union in the Rail-
ways where they are powerless. And they
cannot organize trade unions there and
that is why they use such methods 10 orga-
nize trade unions there. That is why this
victimization is taking place. 1 would ap-
peal to the hon. Minister and to the Prime
Minister of India to forget whatever that
might have happencd. In the interest of
the nation and in the interest of the people
in this countrv, you must act in a noble
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way. When I spoke on the Calling Atten-
tion motion on the arrest of Mr, Fernandes,
1 said, “Iv is a cowardly act on the part
of the Government to arrest Mr. Fernandes.”
If the Government wants to be noble in
its approach, if they want to be humanitar-
ian in their approach, taking into considera-
tion the lives of the people involved in this,
I would say that they should reinstate all
the employees. You ure the Minister in
charge of the Railways. You have taken the
oath of affirmation that you would discharge
vour duties to the public and that the in-
terests of the employees are protected. Now,
you are going against it. Whatever the wmis-
tukes they might have committed, you can
excuse them, if thev aie mistakes, But, ac-
cording to me. the strike is a complete suc-
cess. The late lamented Icader of our count-
ry, Pandit Jawaharlal Nehru once said,
“Any strike in a public undertaking or a
government organization cannot be a sticcess.
If it is a success, then, I will not remain
here as the Primc Minister.”" So, Sir, this
is not the wav to act. I suy, Sir, the strike
is a success. After the strike only, you have
brought In certain ordinances to cut down
inflation. Wage fieeze, credit freeze and so
many other ordirances have come. This is
because of the organized ugitation of the
Railway employees. You have brought in
these ordinances; they have gol their own
merits and demerits. You have taken certain
action only because of the organized agita-
tion. So, as far as the Indian working class
15 concerned, the stiike is not a failure. The
strike has brought scnses to the powers that
be thar something should be done. They have
brought in something, of course, in their
own way. In a capitalist economv, this is
the maximum that could be done by our
reveried Prime Minister. So, the strike is not
a tailure; it is a success. Therefore, 1 would
appeal to rhe hon. Minister and the Prime
Minister that without following a revenge-
ful attitude. they should see that all these
employees are reinstated immediately. My
earlier speaker said that some people in-
dulged in sabotage and this and that. And
no train was derailed when there was such
a nation-wide strike. Nothing happened.
However, the strike was a snccess. They have
conducted the strike in the most peaceful
manner, in the Gandhiap way. In a vast
country like ours, the strike has been con-

.

[6 AUG. 1974]

of Radlway ¢mployees 166

ducted very peacefully and I salute the en-
tire working class though they were intimi-
dated through the radio and the press. In
every possible way, they tired to pull down
the strike. But, suill they stood as a rock
and suoccessfully conducted the strike. Now,
the nobility in the Government of India
should help them and all those employees
should be reinstated irrespective of the char-
ges or anything against them. So, I would
make a fervent appeal to the Railway Min-
ister on behalf of the families of the Rail-
way employees who are citizens of this count-
rv of ours and who are responsible for the
Minister sitting hore as a Minister in this
House, to reinstatc all these employees and
meey them again in the year 1976 when he
will know his fate.

SHRY L. N. MISHRA: That is already
known.

At fag (qSeAT) - IUTERE
wEYET, W g F 9 WX ¥ qg A0
FEY ¢ fir 19T A7 gIATA F TN g
T 7E, AT AR §, BE T §
SR AR FT AATE & AR Hgrd
FT 78 ST & % o1 01 790 TN 9%
§  HuAT SAFATIA AZT FT I qv R
T ¥ faam aar € F A9 Ao ada
faate &7 | #a9 € 29 ML F&H AWM
fft arAT EEm &1 qg WA A& &
aar BF frdr &1 3450 FT far 91,
T & FATY 9% @I &L f@w a1 oA
TE AT g0 O S @E & FHArd wS
Fenme &, fomsr feafwa fmar wmom g,
o i 7 &= 9T & SaF 3 faafa
§ @ #Y foeaerd fFg ae g ? 7 9y
feAeTd 3 WY 9% §, [Wa 418 a%
& fr o o (zafme a7 far § s+
fgars o o o) s 9 39 fegfa
F & a7 9T 34 I AWHE Sl @
g wF #

3
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garew fear ¢ fOg 4 w@rEE w4S

ST o7 §8 fawderd & oar &, s
FHERT T8 47T AT QAT S | EEF
g ST, I Fr § 9% A IqE FS
et ag & a8 &3 % Oy W AFTAT
g, AT For F g, A% [gATH W
e fom sy & 9wt agw Fe A
aﬁ@m%ﬁaﬁ#mma“rm%rmﬁfw
AW FT 9FCHT 37 & o7 IGA qAAAT
gfeorgt #) @& 98 ) IR a8 56T
?{tfxﬁaﬁamﬁﬁﬁqﬁfw&mqwg
ggarar g5 | - ‘

T FEATA & FATAEY J1 qfony
frd & 579 wi@ jY sy & A mmr
swfqer § A & qTH 9 4% & 39y
AT FAT 1 1 1 o Freare Trarfifas,
F13 f {FFR77 TR FIF ATA g AT
F1 ANFAT G0 T qFF | T 9 F
7Z AT 2 oY 74 a4 W ¥ qfefeatat
IAEY ATEH Y 1 A0 HAF FFT ¥ AL
T AT, XM A 39 a9 A1 qe@ Ao F
qar qifeq A TF HATT TEEATAT T |
I F T W9 F, F§ AR T@E T
| oA § AT FgT A Aved Aty w @S
T § fF Iardr w9 qrAr dET
g X WAl A A 1 qwer g aw@y
ge ff 07 RWE JFg@aw A}
we@ & frogara defema Sreewa
93 I 9T 7T Y ZFATH WA & qfeor
F AN F7 A8 A T | IW T9 {40
AT 91 OF gd ® TRaT X FT o
SITH &Y ST S § R Ay weEet
98 qE ASEIT T, T@ GTHT FT
T2 2FF BN 1T BW F mwOrwar A
ferfr Gar 2 srofy 1+ ag W= 9T 99
- xrffadif o g F odsETe
FT WE, T TAT AT 3N 3T qfAAA &
qamt 7 WY 39 ofort # s

of
T g7 7l AT @ S oAl {
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ST &7 afcomet #Y sy R E, gg g
AqAGT § | zafao e & faw, o= ogw
F5 BT A 9T 7R E, T g feafa
A E | B A G A% A AL
fage & S 9z <@r 2 A 3Ad A% .
TR &\ oW ot AW gArer €% awey
& ST £, wEw geqmi ume gfe
U ATES T ] | &1 AT 2

FR o7 fY 799 9 g7 UIAT g9 Y
gfeaftgn mwlt avvE F A
T AETT T AT AT EgATT Y Y
ST AFAT 2 1 T v gRfRn & dvs,
T 94 feafadt & N6 g #1 fAfg
] § g8 HISAT g1 {5 g9 HYE OHT A
Faw 1351 f+ foad vw feafa fr graafa
g AT zmfaw & faOdy @0 & o=
7 Far § B o fward sara &
TH AW | qrra<y daT F3A Wy | 0Ar
araraew f forg ¥ 77 AT S AR
TR 9T Arew g i wa Qe 5w oy
3@ T & AT qae 71 T AE § egH
FT & W a7 wveq & 6 7@ 2w 1 wiivw
¥z 2, I F IATEH 42 | AT FIT AW
@ % far g & 5 Q1 w7 & fog ww
et aX % o fEAr @ i gw
9 F A5 FITATT AL FIW AE AT
Td ‘AF AT qT A AF T AT
feafy & & wope ¥ frdew swwm fr
A o 7 frae oY wgTy e &Y, S
fear ® fog & 99 A1 BT F7 Gy &
AW BT ATHY § F99 qC HT G0 HFT |
T AT T a9 {90 qare 76t & av
FERH AT sy @@ s am F
T Jrfge f5 SEm wT AT
daTy % fau f 0 F T B, o9k
S &7 arare Wy aret § vy o
fax &t afom & = g &, @ o FEmAT

g wr fr 3w 3% 7 97 4 afeesar o wrd

T G G2AT, ST &1 ATFY 9T T AT
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& ogar, AfF S e gu & 9 |

fau geare 7 &t vw frr & fr Y A
IT & 9T AT SV AYR S w1 HAAE
X 37 9 9 FEEfiEE faere s
A T AFR AGFTC T Agafagas
faame #%% F o 9T A ar A A
aRTE ¥ 9 4591 F & @ S, 91 S
AW qEAT § T AL & g9 wET 9
F AT AT GO, T F AR 37 27 F7Y
wieF Zaen &1 agay™ & fan dare
o, ST W FT AR F e fewrar W
4 W ST 30 F AT FHeqqTqT AT
ATER 4 S FY waw qfww T st
1fge AT Y AW e fudr gan
F1E I T TEN & | Al § wrAeT aaet
¥ g =rEa g fr #a ame w0 fw
W R 97 rEy #1 A% fra
A IH F A AT & AR G A, FT-
FEAT gu F I Gd Ay Az AF fw
qrt & A 7T WY WY 39 & e fadd
T fa% AT AT & | AT qrAAE
AT T g A, ToAraAw A v 7 F
tF mrw fasee & fg=ns 39 &7 aEf &
AW F8d g & T+ fang wgmbEm
FA | § g A £ e fadd
@ s fawmr 2 W@ wWar #71
et g #1 %oz fam AT € 7 28 WE
FY GITYL W Afeewrivat az a1 gwar fwar
g T oty wigaml w1Am A & qeve
frar wn, ot 9w & forg oo @ A€ A
fFagmag s@ & og &l 9@ & S
fera wieTe ata & 1 2w 1 freer Ay
STt =Tl oft T e g| ara A § f
foiardy & 9 7@ 3w & W1 o
R AN fF fmaw @ oAy
7" @ & 9 F o & eifas SOEi
%1 TFTAT T AT q7 TR A
gare a7 aF |« HR afag A SE
waaw gfa g aiF e migm o
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¥ ot %R T aaT § ;M A o P
%99 0F a1 & fag § faearge @ 8,
e 98 (@G FT ANGL @ AT TN &7
wET 1, T8 g T 31T T uraere
§ a1 IR I AR A e g,
T ATAESS QET S, AT AT T &FAT 2,
W AT g 99 §aar g S AU
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qqC &, ST W AW FT 80 HEET ¥ SATAT
g g 39 % fau gur 99 7 9 s
TE Tl | T T A ESA Y, I g
I FF F TG 59 &W X TR T
IR G C I AN C i I G L
39 afage worge #), 99 fram 1 o &
frq T 4 F 1T o 31 wE & A
AT | TH A e a0 fo, Afaw
Wq SATTY F 9 & Ava fear A sa oS
a3 ¥ fEY ag fAFmen @ 9w @ g §
dax & fow o7 TB T OFE | AT I
7 g3 feufa & f fow A 22 0% &1 39y
Fadl 91 A ag faet Sg 9T g Hiy
o9 §T UF F1 FAY FOA1 951 a7 fafrag
®T ¥ W A9 A WAL A S90S § 5 Qy
F9 7 31 a1 97 & fag auE 71 iy
arfra &1 W7 £ % a8 wfas syaeay
qara & fag A ferfa qar AR f ot
ggatst 7 & AR wfaw o & fag
g9 WA qE T AL A F AT FF
7 GHH FL 9 1 gH FE & KAAW FL
oIT g% T A9 & WG gH AT T
¥ Fad f5 W9 99g3d WR 4 96T 71
Fefear & @ SO & A @ ST

srfem | Afea 98 78 7 891 AR
4 p,pr, T feaf o Ga7 FT T AR que

THTHRT TG ATTHL IART ATH

Aorg @ A9 @A grl, AT I Fy
mmwmmb

O



in Reported hargssment

[»tr el T3]

. Zafa Sy AR FT e [T Sed
&Y S ) gafae i frdaw 2 i e
& 9 919 F AT A AT AT AT
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A Tt § 0 77 9% a2 @ @
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€ o WO AR E | ;M FoATE &Y
FAF RE L. ..

st wet fag & wstATermw S #Y
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9 @ g ) IRt ' omd g
T W A W § | %W § 99 @ aq
7 T 97 @y AT oag wwd £ %
AQAATINA Y N0 AY T FR Y
FE TG T AT | 56 W F Y g
TTH 59 30 A a9 & frg Feenw ARG
f 2 ant & oo gamew a0 § -7 i
T TG F THIC D F14} F 78 797 |

™ TR & G § ed faw v
¥ A TR qur fae g & e Y
it FaT § 6 s A & 3w arer ara
F A | wT Qe g guTer A
I g A foaw wfe o 9 T
THISE FT &, TEEfy & a3 o
Fag At 7 W B Oy &y A
AT & g )
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SHRI BHUPESH GUPTA (West Ben-
gal): Mr. Deputy Chaitman, Sit, if the
suppression of the railway strike was brutal
and barbarous, the manner in which the
Government fs dealing with the railwaymen,
after the strike, is cynical, cowardly, mean
and vindictive. We are discussing here not
the strike. The railwaymen’s strike will ever
shine in the annals of our working people’s
struggle as a glorious milestone and land-
mark, just as the Government's behaviour
in that context would shame generations of
Indians horn and yet unborn.

At the moment we are not going to dis-
cuss the railway strike because the last word
has to be vet said on it. I know the Cong-
ress Government, the Prime Minister and
others and more so the tyrants who sit on
the Railway Board are mightilv happy that
they have suppressed with a heavy hand one
of the glorious class actions of their own
working people, the like of which we have
rarely seen in this country either after or
before independence. This strike opened the
eves of many in this country. The Govern-
ment has been moving to the right. handing
out concession after concession to the mono-
polists and the multimillionarite class, and
the suppression of the strike was an ex*
pression of its loyalty to the capitalist class
and betraval of the working people.

Today, 1 get up here ro urge upon the
Government, if it has any conscience left
with it, to understand the sorrow and suffer-
ing of lakhs and lakhs of railwaymen and
their families who have been robbed of their
bread, who have been thrown on the street
and are uncmployed, who have been humi-
liated and humbled and who have been
thrown into prisons. Still about 700 people
are in prison. They face in many ways a
dark and dismal future.

"The Vice-Chairman (Shri Bipinpal Das)
in the Chair]

But those rulers who came down heavily
upon them shine on the misery of the mas-
ses and on the sorrow of the people, on the
agency of the man in the street and above
all, of our working people.

Sir, we are dealing with victimisation in
this discussion. But before that, I should
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only like to say ‘what has happened to Shil
L. N. Mishra’s very facile statement in this
House last May -that their demands had
been conceded. Let bim spell them out
What exactly has been conceded, 1 do not
know. Mamv people do not know. The rail-
waymen certainly do nat know.

SHRI 1. N. MISHRA: They know.

SHRI BHUPESII GUPTA: Even with re-
gard to the demand for the supply of food-
grains to the railwaymen through fair price-
shops, it will be remembered, I hope, that
the Minister here in this House gave an
assurance that he would take the full res-
ponsibility for making foodgrains available
through fair price shops ro the railwaymen.
\What happened? Today it is not being done
and other kind of diiection has been given
and the Government has broken its com-
mitment-——it is a breach of faith—even on
this mattex. Starvation stares the railwaymen
in their faces.

Now, with regard to the other commit-
ment—well, 1 am not a trade unionist, I
would not like to go into this—I urge upon
the Government that they should start and
resime the discussion from the point where
it was left, with the representatives of the
railwaymen. We were given to understand
bv the Prime Minister at the meeting of
the Opposition leaders, not once or twice,
but at least three times, that the Govern-
ment was not opposed to negotiation. To-
day we find that the Railway Minister and
the other Minsters are telling the nation
that they would never negotiate with them.
They have dealt with the railwaymen in a
cruel and violent manner and they have got
them down; they want to get them further
down. But, Sir, history will take revenge on
this kind of attitude, All the same, I would
urge upon them (o negotiate with the rail-
waymen and their leaders before it i3 too
late; and it should be done immediately.
That is according to their own commitment.
We are never told under what circumstances

‘they would not negotiate. They always told

us that they were in favour of negotlation
with the railwaymen and their leaders, and
they wanted to blame us. But we know that
they, broke off the negotiation. Is it not
their duty today to start, to resume, the ne-
gotiation and bring about a better situation
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in the ratlways by meeting the legitimate and
just demand of negotiation? There should
be the approach of human decency. I am
not talking abour the other bigger considera-
tons of *democracy and others. Human de-
cency demands of this Government that it
1esumes the negotiation with the leaders-and
the representatnnes of the railwaymen.

With regard to victimisation, what shall I
say; This Government has set a record.
Somebody from London sent me a cutting
from the Daily Telegraph of 17-5-74 wherein
Lord Mason wiote a letter to the editor, in
order to have a jibe at the labour leaders of
London—""Look here! See what the Indian
Government is domng. You are asking the
peaple not to send goods to Chile. Why
don’y vou ask vour people, the workers, not
to send goods to India?’’ India. was defamed
Uke that. T do not say that our Government
is like the Government of Chile. But you
see how you have defamed our country. The
Guardian and all other papers wrote things
which should not be complimentary to this
Government. They published stories. of the
brutal repression, of what was happening
in a bourgeois democracy which has indulged
in such a terior, victimisation, humiliation
and vilgarism, in dealing with the strike of
the working people. The right to strike
given under the Constitution has been dec-
lared illegal arbitrarilv by the administra-
tion in order to take revenge on the railway-
men. This is not the way to function in a
democratic  institution or even to project
yourself as if you are a civilised govern-
ment.

With regard to the victimisation, how
many have been victimised, we do not
know. Today in the Lok Sabha the hon’ble
Minister in reply to’a question declared that
about 40 per cent. of the staff whose ser-
vices were terminated have since been reins .
stated on representation or appeal. But he
did not reveal how many of them are per-
manent employees, and how many of them
are casual employees. Nor did he say how
many appeals for reinstatement have been
rejected. Yet these are material points. Sir,
casual workers have been very badly hit. 1n
cach railway there are 5,000 to 6,000 casual
labourers. Manv of them were removed from
service. This includes daily rated workers,
monthly rated workers whose services in

EETeN
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many cases ranged from 1015 years have
beent taken back on daily wage. The Mian-
bbai Committee about which we heard so
much had recommended that those casual
labourers who had put in four months’ ser-
vice should be treated as temporary emp-
loyees. Now what hey are doing is something
in the opposite direction. I do not know
how many they have dismissed and victimised
in this manner. But their number would
not be less than 10,000 to 12,000. According
to our reckoning and estimate not even one-
third have heen reinstated.

Sir, we are told that the Government has
given guldelines. What is preventing the im-
plementation of these guidelines? Guidelines
are being implemented by the bureaucrats
who are trying to wreak vengeance on the
railwaymen. They are putting them to all
kinds of humiliation, I have got an interest-
ing example from Baroda. In some Division
workers are being humiliated in a strange
manner, In the Baroda Division particularly
some dismissed employees were called for in-
terview by the Divisional Officers and asked
whether he was married. If he was married
he would be asked to go hime..-He was told
to go back home with that chappal and he
should ask his wife to beat him on the head
with that chappal as many times as he had
children. Is it the way human beings should
be treated? Has any enquiry been made into
this and similar other allegations? Such
things are happening. In other cases black-
legs have been given double, triple, multiple
promotions. A regime which feeds on black
money will certainly worship  black-legs,
that ‘we understand. ,

SHRI L. N. MISHRA: Not hlack-legs.

SHRI BHUPESH GUPTA: This is a re-
gime which encourages black money and
now it encourages black-legs to rule our
society. Black-legs have been rewarded.
Black-legs were also recruited and now they
are being rewarded and being given promo-
tions over the heads of many others. You
can imagine what a situation will be creat-
ed resulting in coustant friction and ten-
sion. Do you mean to say that those rail-
waymen who had gone on strike, who work-
ed for the cause of thelr class, are going to
submit to the treacherous people wha have
been elevated to high positions or brought
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in anewin order to keep them down. Trea-
chery shall not be allowed by them to go
unpunished. It is bound to give rise to con-
stant tension and friction. Is it the example
you are setting before the country?

Sir, in our country we have black-leg
Governors, black-leg Ministers, hlack-leg poli-
ticians, black-leg bureaucrats and, I would
not say, black-leg Railway Minister, But
the Railway Minister is now all the same
thriving on black-legs. He is the master of
black-legs. Mr. Mishra today commands the
largest number of black-legs in the whole
world. Mr. Lalit Narain MIshra can cer-
tainly get the international award of the
underworld for maintaining inservice such
a large number of black-legs. We do not
need an enquity commission for that. It is
stated there. [t is seen there. It is a shame.
This is not the way to discharge public
duty.

Sir, there fhre other ¢hings also with
vegard to the wayv in which the railway-
men ate bemng treated. They are being
made to give undertakings. They are ask-
ed by the Divisional and other officers who
are interviewing them for' reinstatement
‘You sign that you went on strike because
you werc forced to.”” This kind of thing is
being done. So, on the one hand, workers
are instantly humiliated; on the other,
cases are built against others in order that
they could be kept out of their jobs. This
is cowardice; this is immoral. This does
not conform to any standard of elemen-
tary moral decency, to hehave with the
railwaymen in this manner. Yet, Prime
Minister Indira Gandhi told us on the 18th
May—on the day on which there was ex-
plosion of a2 nuclear device in our coun-
try—at a meeting in South Block that she
would not humiliate the railway workers.
I do not know the bourgeois sense of
humiliation or decency, but any decent
man would feel humiliated if you behave
with him in the manner in which you are
bebaving with your railwaymen.

Sir, these officers are implementing the

guidelines according to their tempera-
ment, according to their wish. As you
know, the Railway Board presided over

by oune gentleman called M. N. Berv. Why
don’t you send him somewhere? He belongs
to the Mafia. He does not belong to any
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civilised administration, He belongs to the
Mafia.

SHRT {. N. MISHRA: Very unfair.

SHRI BHUPESH GUPTA: His place is
the Chicago underworld, not New Delhi
or the Railway Bhavan. That is what I
say. He is corrupt, degencrate, tyranuical
aoppressive, and has let loose a rveign of
terror  and vendetta against the railway-
men. Sir, T will share with you a little
interesting information which they kept
secret. During the strike, a Control Room
was set up in New Delhi as if they were
in a war. The Control Room consisted of
representatives from the Railway Board,
Steel, Mines and Coal Ministries and the
police. From that Control Room the Mug-
hal Sarai strike was suppressed. When the
Mughal Sarai strike was successful, instruc-
tions went from here through a special
telephone connection that the  workers
should be surrounded and they should be

taken back to work. They were taken to a’

camp, beaten up there, humiliated there
and forcibly taken to work. This was done.
Let him deny it. I do not know who was
the Commander-in-Chief of that Control
Room, or the Field Marshal. Maybe Mr.
M. N. Bery was the Field Marshal. I do
not know. Or if Mr. L. N, Mishra took
that position, well, he can say so. I do
not grudge him that honour or distinction.

DR. K. MATHEW KURIAN:
also belong to the Mafa?

Does he

SHRI BHUPESH GUPTA: No, I would
not Include him in the Mafa. He is not
of that type. He is not of the Mafia type
because there are four rings in his hand
and the Mafia does not do that. He is a
very nice person that way, but I do not
know what his smile means.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL. DAS): Please wind up.

SHRI BUPESH GUPTA: 1 am just
finishing. This is how the strike was dealt
with, That story is a story of shame, a
story of horror, a story of disgrace. We
even hate to remember it. But they flour-
ish on their achievement in suppressing
thls strike in so cruel a manner. One or
two instances I will give. In one office, the
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superior officer has put a ban on employees
visiting the toilet during woiking hours.

" They have to go only in the interval. Em-

ployees in the administrative offices should
not go it the superfor says they should
not. Medical facilities have been put - out
for those who suffer break in service. This
has led to untold suffering. There is one
case of death of a new-born child of a
train examiner in Gauhati, your place, Sir.
The doctor refused to treat the child” and
the child ultimately died. Now, do I under-
stand that Mr. [. N. Mishra would pro-
mote this method for purposes of family
planning? Kill the children. What can you
say of this Government’s behaviour. Arrests
are taking place alt over the country. Even
now many people are being arrested. In
the name of screening witch-hunting is go-
ing on. Most of the popular people among
the railwaymen have not been reinstated.
In this matter it is interesting that the NFIR
services under the command of redoubtable
A. P. Sharma arc being used. I wish A, P.
Sharma were sitting in between Mr. Qu-
reshi and Mr. Lalit Narain Mishra, 1
would be prepared to pay Rs. 500 as fine
it you could bring this gentleman and
make him sit here Letween those two per-
sons so that everyone could see the trio
in its proper composition. Now, that is
what is happening . . . (Time-bell rings)
Yes, I am finishing. You have been ringing
the bell and you  have been advised to
ring the bell. "'When some people advise
you to ring the bell, you ‘ring the bell; It
is disgraceful that some people advise you
to ring the bell as if you do not know
when to ring the bell, as if you do not
have a watch to note the time, as if you
cannot see the time.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You have exceed by tive minu-
tes.

SHRI BHUPESH GUPTA: If you do not
have a watch, then take my watch and
see the time. It does not look good to
ring the bell when you are advised to ring
the bell. Everthing is ugly here, including
the manner in which we conduct our pro-
ceedings in the House. If the Chair does
not have a watch, there are wall-clocks
here . . .

% 5 F3E .o
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THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Please conclude now.

SHRI BUPESH GUPTA: Sir, before I
sit down, I would suggest that (he Govern-
ment should no longer delay restoring nor-
malcy in the railways. All the people who
have bheen removed should bhe 1einstated
as a matter of policy; and this will not be
done unless at the highest level. a policy
decision is taken to reinstate immediately
all the wvictimised workers, dismissed or re-
moved from seivice or otherwise not taken
back. This decision will not be taken un-
til the Prime Minister gives her blessing to
it. The Prime Mmnuster owes responsibifity
in this matter. Railway strike was a nation-
al issue. Many of the Members, {1om that
side also, have been demanding reinscate-

ment and stopping of victimisation. Is it |

not the duty of the Prime Minister of the
country to listen to us? She accused us,
the Opposition, of not listening to her, of
not cooperating with her, and so on. I
am not going into all that now. But on
this point, despite our serious political
differences, we on the Opposition are all
one and many on the other side are sympa-
thising with us at least on this point that
there should not be any victimisation and
that all those victimised should be rein-
stated without pre-conditions. Why is not
such a policy decision taken at the in-
stance of the Prime Minister? The Railway
Minister himself should see that necessary
administrative arrangements are made in
order that such a decision is faithfully and
loyally carried out, not sabotaged as many
of the decisions are being done by this
Government. There is one of the most
important of my suggestions, I do not wish
to say more. (Time-bell rings). Now two
things are clear. The first is reinstatement
without pre-conditions for which you need
a policy decision and necessary administra-
tive arrangements. The Minister of Rail-
ways should be personaily responsible for
telling the House from time to time how
the decision is being implemented. This is
number one. The second point i3 very
essential. The Government should not
stand on prestige. Hardly has it any pres-
tige left. You travel on the railways and
see how they are being talked about this
Goverameat in the country. And these black
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leps should not he put where they are. Seven
‘A’ grade drivers have been tranferred or
degraded to B grade in Vijayawada. Thir-
teen drivers from B grade have been revent-

ed to *C' grade and certain ‘C’ grade dvi-

vers have beeil 1everted to Foremen. Such
things we happening. It is vefy, very
essential today that in the intcrests of the
Ruilways you should come to some under-
standing. One thing I might tell you. There
was black money given to many people
dw'ing stiike. We have information that
duting the strike every Divisional Officer
wis supplied with unaccounted money. It

wis net to be accounted for, In order to

bicak the strike they were given Rs. 6 to
R«. 7 labhs. This was the secret money
given 1o them. We 'have also information
that dus moncy has been misappropriated
and has not been used even for the pur-
pose for which it was given. This money
was misapptopriated by the Divisional offi-
cers. This was black money. Everything
black over this matter . . .

THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): Please conclude now.

_ SHRI BHUPESH GUPTA: You are ask-
ing me to stop. I do not feel like stopping.
{ wish all of us get up and start speaking.

Damn with this Short Duration Discussion.

We shall discuss as long as we can because
we ali feel aggrived over this matter. We
ourselves fcel bumiliated over this. Only
your Party has prestige and only your
Party has a sense of honour to be protect-
ed! Aud you scem to think that all that
we say {rom this side of the House cven on
behalf of the workers has no relevance and
has no meaning. You brush that aside as
if we are saying something nonsensical and
something which should not be uttered by
men. You just ignore the voice of workers.
This is the arogant attitude of this Govern-
ment which is shifting recklessly day after
day to the right. It is carrying out the be-
hest of the Tatas and Birlas and that is
why you are placating Tatas and Birlas.
You read Birla’s memorandum. You read
Tata’s memorandum demanding anti-work-
ing class posture to be adopted by the Go-
vernment and with the support of K. K.
Birla the Governmient has taken that pos-
ture and has trled to prove grateful to

i
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them at the bar of the big money by taking

measures, one after another, attacking the
H

working class people. The working class

today is the main target of their attacks . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): I am calling the next speaker.

SHRI BHUPESH GUPTA: Working class
today is being assailed on all sides by
bureaucrats, who can never reconcile to any
democratic norms, supported by some Min-
isters. Unfortunately Shri L. N. Mishra is
helping some people to rum amock among
the railwaymen and in the Industrial sector
of our country. Therefore, we strongly pro-
test against the behaviour of this Govern-
ment. 1 would ask again and again my
friends opposite. You had differences with
us over the railway strike. But that is
over . . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAlL DAS): You have made your point.

SHRI BHUPESH GUPTA: Now you
should join with us as honourable men
and women. At least join with us in imple-
menting the pledge of your leader whom
you flatter everyday in the House, namely,
there will not be any victimisation and
there will not be any humiliation of the
workers and ask for immediate resumption
of talks to end all victimisation,

st o Wt (W= 9RW)
AR STAATIET oY, FTE T2y § A
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& wm A d, o

T ™ ¥ Fy fr & g F sw
IE 43 & T TT AT FIE ATHIE
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[sft swrdtar siviT]
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SHRI D. THENGARI (Uttar Pradesh):
Sir,. before I come to the subject proper,

. I must make one clarification. Approach-

ing the International Transport Workers
Federation is not tantamount to seeking
foreign ntervention.  Otherwise, India’s
membership of the United Nations also
would be treated as such. So, that misunder-
standing should not be there.

Sir, vou must have bcen amused at the
hiavado of some of the Members on that
A\l ol us know that the strike was
unposed upon the Rallway employees, who
wanted a negotiated scttlement with the
Railway Ministry. We also know that there
was no sabotage or violence anywhere in
the country. So, the strike was natlon-
wide and continued for 20 days-in some
places it was for more than 20 days-for
which the Railwav employees should have
been congratulated by the other side. We
also know that while the railway employees
went in for industrial actlon, the Govern-
ment grceted them with semi-military
operation and tried to crush them as if it
was an army of China or Pakistan, and
not their own brethren, flest of their flesh

sl
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and blood of thelr blood. And then, our
friends on that side boasted here of sup-
pressing the railway strike as if they have
suppressed a rebellion or a revolution. It
is quixotic. 8ir, you must have heard the
story of Don Quixote as you are well
versed in all these things. Now, the Govern-
ment has said that the strike was illegal
and tcchnwally thev can say so. . .

SHRI BHUPESH GUPTA: You said that
he is well-versed with Don Quixote. I think,
afier having seen exhibition of Mr. L. N.
Mishra, he must have forgotten this story.

SHRI D. THENGARIL
Quixoted Quixote.

He has out-

Sir, this strike has been declared as ille-
gal. Yesterday, I was surprised to hear
from Mr. Qureshi that it was illegal be-
causc the strike ballot was not taken on
the demands for which the sirike was
launched. In the first place, this is a mis-
representation or a misunderstanding  be-
cause whatever might been said in the
course of negotiations, one thing is certain
that the demands for which the strike was
launched were precisely the demands for
which the strike ballot was taken. That
is one thing. Apart from that, I want to
know whether according to the hon. Minis-
ter the strike would have been legal had the
strike ballot been taken afresh on the same
demands because, according to us, the strike
becanie illegul as there was a Notification
from the President thag the railways are the
essential services. And on the strength of
that Notification, it was declared illegal.
Does the hon. Minister mean to say that
had the strike ballot been taken, notwith-
standing the Notification by the President,
the strike would have been considered as
legal? Against this background, I want to
ask, can there be any occasion or any period
or any circumstance under which the rail-
waymen in our country would have an op-
portunity to stage a legal strike because,
every time when there is a likelihood of a
strike bv the railwaymen, some such notifica-
tion by the President would be there. Angd,
therefore, virtually the railway employees
have been deprived of their legttimate trade
union rights because strike is a legitimate
trtade union right. And 1 would like the
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hon. Minister to specify thg}er circumstances
under which they will have an opportunity
to stage a legal strike.

Now, Sir I will not go into all the details
of the Government action during the strike.
But I should like to inform the House that
even after the strike was called off, victimi-
7ation is persisting. Yesterday I said, and it
was not contradicted by either of the Minis-
ters, that on July 18, the services of four
lady cmployees of Tinsukia in Assam were
terminated while there was no sabotage or
violence in the vicinity. And in mid-July,
the scivices of three members of the running
<tafl In Kanpur were terminated. And there
are reports from other places also. Sir; the
hon. ' Minister has given some information
about victimisation. But, it is not a total
picture ob victimwation. He has gone on
technicalittes. Only the number of disrhissed
employees has been given Sy the hon. Minis-
ter. It was ten thousand and odd. But, Sir,
victimisation comprises not only dismissal
but removal, termination. discharge, com-
pulsory retirement, discontinuance without
any sort of communication, etc. Now, Sir, if
the Members of Parliament inquire as to
what is the total number of dismissed em-

ployees, they are not going into the techni- .

calitv of differcnce between reinoval and
termination and discharge and dismissal
They want (o know the total picture of
victimisation. But, standing on technicality,
only the number of dismissed employees has
been given which is not only inaccurate and
incomplete but misrepresents the total pic-
tute. To give one example only, in the
Ajmer Division, in this month, ie., two
months after the strike is over, notices for
compulsory retirement have been stived on
about 180 employees. Now, Sir, .uccording
to rules, it is true that there can be com-
pulsory reirement and notices can be given
but I would like to know when rhat rule
was made. Pandit Jawaharlal N’ 1o had
assured that it would be used very sparingly
and onlv in. cases of corruption and gross
inelficiency and in cases of danger to pa-
tional.security. But, in the case of these 180
employees it has not been proved that
either they suffered from corruption or gross
inefficiency or that they constituted danger
to national security. Not even a committee

for scrutinising their cases was constituted.
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Arbitrarily they were served with notices
for compulsory retirement which is also as
much victimisation as dismissal.

. Now, 8ir, the Railway Establishment Code
says that transiers should not be ordered
by way of punishment and here, after the
strike, a large number of employees have
been tiamsleired without rhyme or reason
by way of punishment.

SHRI MONOKANJAN ROY (West Ber-
gal): They will say that it was done for
administrative purposes.

SHRI D. THENGARI: It is a convention
thar wansfer in the same grade can be
ordered normalls hefore the academic year
starts. ‘But, after the strike there have been
large-scale stransfers even before the com-
mencemweny of the academic vyear. Even
gangmen, who are norinally not transferred,
are being transferred. The implication of
this should be pioperly understood. In the
case of ertain Divisfons, transfers within the
same Division also mean inter-State transfers.
Take, for instance, Ratlam Division. It com-
prises areas {rom three States—Gujarat,
Rajasthan and Madhya Pradesh. So, the
nredinm of instruction, text books, curri-

‘culum, etc. changes. This certainly causes

greit ‘hardship to the children of the em-
ployees.

Now, in the event of a transfer, the ad-
ministratfon has to give Rs. 200 to each
.employee and rthey are giving it. This is
an unnecessary expenditure on the part of
the administration and it is only to satilsfy
the personal vendetta of some of the offi-
crals  AIL these cases should have been gone
mio In the Railway Ministry.

Siv, the extene of vindictiveness can be
understood by the fact that there 21e cases
where people have been dismissed on the
eround of having gone on strike while, in
fact, thev were arrested before the com-
mencement of the strike. That will just
cive the idea as to how vindictiveness is
playing its own part.

Sir, there are cases of employees who have
been refused permission to occupy their
quarters during the pendency of their

_appeals. While the appeals are pending,

employees are employees and as such they

should 'he allowed 1o occupy their residential

iy
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quarters. But, they are being evicted, thrown
out bed and baggage though their appeals
are still pending. There are also cases where
employees were thrown out. Again they were
asked, giving a latitude, to re-occupy their
residences and once again they are served
with notices that before 15th of August they
must quit; otherwise they will be thrown
out forcibly. ‘

Sn, we had in (his House and also, in
the other House reported a number of cases
of pelice agrocities. Even there were man-
‘handling of females in railway colonies but
no cnquiry has been been instituted in all
such -atrocities which any civilized Govern-
ment should have done by now.

Sii, atter the strike though it has been
sard by the Railway  Minister that the
aailnays  constitute one | family, he is just
ahead of the family of the railway em-
ployees and now the free movement of rail-
way employegs, which was a normal feature
till, the strike has been restricted. They are
not allowed fo move. You will be wonder
sttyek, Sit, they are not allowed to move
out of the office buildings or workshop
buildings even during lunch hours. Virtually,
thev are prisoners during office hours. The
employees were normally required to mark
their attendance once in a day but they
are required to mark their attendance thrice
ie. at 10 am.,, at 13.35 hours and at
17- hours. Probably, as some psycholiglsy said
that whatever is in sub-conscious mud is
.revealed by unconcious gestures. A very
significant gesture has been there in Delhi
that the boundary walls of the office of the
Divisional Superintendent at New Delhi have
been rtaised after the strike further by six
to ten feet. Probably they are strangthen-
ing the walls between themselves and the
employvees. Names of all the employees at-
tending gate meectings are noted and re-
ported by railway intelligence. At Jagadhari
some emplovees are being charge-sheeted for
attending gate meetings which is a normal
“trade union right.

Sir. there was no svstem of appealing in
1960 and 1968. Now this appeal system has
been -introduced. But in appeals it was
decided, e were told, that no humiliation
would s inflicted upon the employees, It
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was a gentleman's agreement that whag is
to be given in writing should he that I
have been dutiful and 1 will continue to
be dutiful; I have been loyal and I will
continue to be loyal in future, But in
practice, in order to break the morale of
the re-instated workers, they are compelled
to write something humlliating. Those whose
break-in service has been condoned after
due consideration are also forced to give
similar humiliating undertakings. I may say
with confidence that the number of. those
suffering from break in service was much
higher than 2.5. lakhs when the Minister
declared that figure on the floor of the
House. Subsequently, the offictals had to
hurry up the process of condoning in order
to bring down the number to 2.5 lakhs.
In the process, they got this in writing from
the poor employees mere as a face saving
device for themselves.

Sir, personal venom ol officials is playing
havoc in appeals. The cases are rejected
in spite of earlier clearance after scrutiny,

According to the policy now ‘hard core’
is to he kept out but what is ‘hard core?
In a2 number of cases, we know, Important
office-bearers are being taken Dback while
ordinary workers are kept out just to satisfy
the sense of personal revenge. With whom-
soever they have quarrels, officers are keep-
ing them out and some of them are des-
cribed as ‘hard core’, the others as black-
listed but it is just venom and nothing
else.

5 P.M,

Quite unusually the SPs and District
Magistrates have been required to consult
the D. S. of Railways for the purpose of
finalising as to which cases should be with-
drawn-in spite of the fact that the group
of workers is charge-sheeted and, apart
from F. I. R. earlier screening by the
Departmental Securitv Officer and Police
Department, nothing new can now be added.
Even there are cases in which the entire
group thus charge-sheeted is categorised for
being taken back and then, subsequently,
a few of them have been omitted on the
advice of railway officials. For example, at
Agra, two employees, Ranbir Singh and Man
Singh. have been left out deliberately, while
the entire group, whose members were
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charge-sheeted together, has been taken
back. Tempoiary staff, who can be taken
back, have been dcliberately kept out, des-
cribing them as casual or substitutes. In
wotkshops or open lines there can be no
substitutes. Still they are so described and
maliciously kept out. Preferential treatment
to the so-called loyal workers in bound to
creatc a permanent division among emp-
loyees, which is not in the interests of the
smooth running of the administration. Re-
cently there has becn er masse upgradation
of officers, while Asimultaneously reduction
has been effected in certain categories such
as stenographers, etc. I should like to
know whether the Labour Ministry has be-
come defunct so far as 1ailway officials are
concerned. It is not functioning in the nor-
mal way. R.L.Cs. are not taking cognisance
of the complaints of railway employces.
P.N.M. mcetings are not being held and
thus all the doors are closed. This is bound
to aggravate discontent further.

It is very unfortunatc and unusual that
the Railway Ministry is trying to interfere
in the democratic trade union movement.
You will be surprised to hear that at every
level, from top to bottom, the office-bearers
of the recognised unions are told that they
must throw out Mr. George Ternandes
from the Presidentship of AIRF. Otherwise.
victimisation will not be  withdiawn, T
must sav that this is quite undemocratic
and dictatorial. It is for the workers to
decide who should be their President, Stdl
I should like to announce here that if the
legitimatc demands of the workers are met,
i.e.,, all the arrested persons are releascd;
the victims'families arc compensated; all
victimisation is withdrawn; all the notices
for the de-recognition of unions are with-
drawn. negotiations with the NCCRS are
resumed, if all these demands are conceded
by the Railwav  Ministry, here and now
M. Geoge Fernandes is prepared to resign
from the Presidentship of AIRF. I want to
know from the Government whether they are
prepared to concede these  legltimate
demands, instead of interfering like a totali-
tarian State in the democratic trade union
rights of the railway employees. Thank
you.

SHRIMATI SUSHILA SHANKAR ADI-
VAREKAR (Maharashtra): Sir, the railway

L/P(N)20RSS—8

[6 AUG. 1974]

of Railway employees 194

strike ended in a rather unexpected man-
ner than visualised by its organisers and so -
1t looks that the opposition Members are
extrtemely agitated over the outcome of it
and the consequences of it. Nobody denies
the role of trade unions or its right to go
on strike.  Trade unions are meant to
agitate for better conditions of work for
their workers and demand and protest when
necessary. Strike is a weapon to be used
sparingly and as a lasy resort, But recently
the railwaymen have made it a regular
practice to go on strike very frequently.
The last strike was the most unprecedent-
ed one at a time when the country was pas-
sing through a very critical economic crisis.
But those exper| critics of the Government
and its economic policies, leading to in-
numerable hardships to the common man
were the first to forget the interests of the
country or its people. To them the national
loss or the common man’s hardships had
no consideration, when they so loudly gave
a nation-wide call for strike. Sir, do we not
all know what inieparable damage the strike
lias done to our country? India’s rail net-
work is literally our lifeline. The call to
strangle this lifcline was most unfortunate '
and most ill-timed. This has crippled all
our industrics, large or small, for want of
fuel, tor want of raw materials. Sir, about
60 per cent ot India’s materials are carried
by goods trains. Once need not be an econo-
mist to imagine what could have been its
wider impact it the Government had not
deuded to tahe timely steps.

It is a well-known fact that it was with
deep reluctance that the Government inter-
vened, not in the traditional way to ap-
pease the opposition party leaders but in
the most effective way, to reduce the im-

pact of this most uncalled for strike. The
massive walk-outs bv railwaymen and the
stopping of  thousands of trains have

threatened the country with devastating
cconomic dislocation that one can cver
think of. It was not just the stopping of
the trains. But, Sir, it was the stopping
of our country’s cconomy. When our coun-
try is reeling under rising prices, high in-
Aation, shortages of essential commodities,
was this call of strike justifiable? The

SF
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Government knew that under no circum-
stances could it allow any such move to
paralyse the economy.

[The Vice-Chairman (Shri Jagdish Prasad
Mathur in the Chair}

The Government which is always known
for its extremely lenient and sympathetic
attitude towards the workers and then
trade unions had to deviale a bit from the
usual course by taking a real firm stand.
This move represents a decisive break {rom
the past practices, especially when the op-
position leaders were not in a mood to con-
cede any persuasive and negotiating methods.
No doubt, Sir, there were a number of
economic grievances of the railway workers
which required solution and attention. But
it is also equally true that the Government
was not in a position to afford to pay the
total emoluments that were demanded. The
opposition leaders, instead of pressing the
workers to work hard to increase the pro-
ductivity of the country, to fight inflation,
etc. chose the path to make political gain
out of it. In other words, I may say that
it was nothing short of political adventurism.

Sir, it was for the first time that the
opposition parties and their trade unions
were facing a resolute Government, and
that 15 the real harsh truth for all
the bitterness and rancour and so, these
talks about victimisation and intimidation.
But 1eally the story has the other side to
it. The opposition leaders were touring and
inciting the railway staff to violence and
acts of sabotage. And there were a number
of such acts that were reported, like plac-
ing of boulders, logs and explosives on the
railway track and also the harassment of
the workers who were not prepared to
participate in or associate with the strike.
When the strike organisers were planning
such massive sabotaging activities, did they
ever take into consideration the safety of
the travelling publicc What can the Govern-
ment do in these circumstances except to
arrest them and take disciplinary action
against those who indulged in unlawful
activities? It just cannot allow this to pass
as unnoticed in the larger interest of the
country. Which Government in the world
can sit with folded hands silently witness-
ing the drama of dragging the country to-
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wards chaos and misery to millions of peo-
ple? Sir, I earnestly wish that these op-
position Mcmbers and other leaders of the
sirike had been the victims of this situa-
tion and lad travelled along with the other
lakhs of citizens of Bombay and other cities
in ¢rucks, buses, tempos, etc. with all the
inconveniences and the hazards to life, not
to speak about the tremendous suffering of
women and children travelling in open
trucks in sun and rain. Sir, we just do
not know what the nation has lost during
this strike. It migh¢ be colossal in terms of
production. But when these people were
planning to jeopardise the industries of the
country, did they ever think of the plight
of a poor self-employed person hike a haw-
ker o1 a shoe-shine boy or even a singer
or a beggar who has to depend on his
meagie daily earnings?

There is a lot of talk by the strike
organisers about the repressive measures
adopted by the Government and the police
excesses in the railway colonies to harass
the worhkcrs and their families. After the
strike failed to achieve the desired results,
these types of talks have become the face-
saving device. The just and ordinary actlons
of the Government against any violent
aclivity are criticised by them. But they
conveniently forget what assaults and
humiliation they have inflicted upon the
workers who 1eported for duty during the
strike. Just because their gefiuine desire
was to keep the wheels of the railway mov-
ing so that the economy of the country is
not stranded. The Opposition Members
also forget thai the militant clements of
the strikers have also lett a saga of sad
stories of their behaviour which I need not
narrate. And even today we read and hear
about labour leaders still exhorting the
railwaymen to violate the law and adopt go-
slow tactics.

One side, Sir, they have to indulge
into practising all that is anti-national and
on the other side they are keen (o criticise
the Government for its, just, appropriate
actions by naming it as victimisation, harass-
ment etc. How far this game of face-sav-
g is to conunue? The people have no
sympathy with them and that has been
proved during the strike. It is always true
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that when you overplay your part and
when you repeal your actions too often, it
loses its charm, it loses its importance and,
of all the things, it loses the sympathy of
the public that you want to win. No
doubt the Government has given assurance
that it is prepared to look very sympatheti-
cally into the cases and even set an in-
quiry where there is any justification about
it. Sir, I can in my own humble way
only appeal to the Opposition Members
that instead of being critical for political
reasons let us all strive together to meet
this critical ciisis of the countiy as this is
our real prestige issue.

SHRI MONORANJAN ROY (West Ben-
gal): Sir, I do not give any credence to the
public announcement of either the Prime
Minister hetself or our Railway Minister.
The Prime Minster said that they had no
intention to crush either the strike or to
victimise any employee. Sir, the Railway
Minister on 24-7-74 told in Lok Sabha that
‘‘there¢ was no question of victimisation at
all”. I do not know what he means by
victimisation. The dictionary shall have to
give a different meaning. Also he said that
except those who had been convicted all
others would be taken back and had been
taken back. I am not saying this on my
own. This is from the synopsis of the de-
bate in the Lok Sabha over the No-Confi-
dence Motion.

Sir, T would give the latest hAgures that
I could collect till 1st August, 1974 pertain-
ing to only one Division. This 15 in respect
of the Eastern Railway:—

Division Removal Rein-  Remio-
stated val as on
1-8.74
Headquarters .. 89 44 45
Howrah Division 854 428 426
Sealdab Divp., .. 472 178 204
Asansol e 252 23 229
Dhanbad .. 74 2 253
Danapur .. 674 33 614
Jamalpur Workshop 17 Nil 17
Kanchrapara W.S. 20 3 17
Lilooang W.S. .. 43 4 39
Mugalsarai Plant
Depot BN 17 Nil 17
2,512 734 1,778
Casual labour dismissed 4,476
Reinstated .. .. . Nil

Total removed— permancut and casual=6,254
' ag on 1-8-T4
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And he says that they had all been taken
back. Sir, I will now show the attitude of
the Railway Ministry, the Government of
India and the Prime Mimster herself. We
are living in a mad house. The workers are
being deale with by the made house itself,
I would say. The attitude is not only vindic-
tive, but it is sadistic. How are they carry-
ing out thewr guidelines? The Divisional
Mechanical Engineer (?), Chakradbharpur
(SER) in his confidential letter No Conf|
MP/EMER /74, dated July 6, 1974, advises
his loco Foremen that the appeals submitt-
ed by the staff could not be considered be-
cause ‘‘the same were not apologetic and
proper’” and circulated a sample copy of
appeal which the employees were asked to
submit., I would ask the Railway Minister
to hear me and tell us whether this is their
guideline, this is their attitude and policy.
This sample appcal reads:

“I was totally misguided and misled
over the issue . . ."”
This is to be written by the permanent
worker who has been removed from service.

¢, . . and declare that I did not
bave any subversive motive behind my
absence. 1 was totally out of my mind

T it 1 not a mad house, why should they
have written like thatz

« . . . and had no coutrol over my
thought'.

“This is to be writien by a removed employee
because he took part in the absolutely
legal strike. The strike was forced upon the
heads of the workers and they were forced
to go on strike. Now they will have to
write:

“1 was totally out of my mind and had
no control over my thought and therefore
tesorted to crnioneous methods . . . I
firmly decaler that in future 1 will not
take part in uny such strike”’.

In regard to break in service, another forn:
has been circulated in which the employees
concerned have to give reasons for ther
absence with documentary evidence like
sickness certificate, etc., and state that they ..
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had no intention to join the illegal strike.
It should have been ‘‘join any strike” be-
cause the strike was not illegal under the
existing law of the land, under the Indus-
trial Disputes Act which should guide the
workers and alse the employers. For getting
the break in service condoned, he shall have
to write that he ‘“‘solemnly assures that in
future he would not join any illegal strike
and give any cause for complaints against
his behaviour or performance’. If this is
not a slave condition, I do not know what
a slave condition is. In future, he should
give no cause for any complaint against his
behaviour or performance.

Now, Su, there was a circular that as far
as the casual labourers were concerned, they
should be taken back because the tracks
continued to remain unsafe. Then the casual
labourers who were almost regular, were
asked to forgo their wages, their status, and
work as daily labourers, thereby reducing
their wages by Rs. 100 to Rs. 150 per month.
That is another condition for casval la-
bourers to be condoned and be reinstated as
daily labourers.

Then, Sir, I would cite another circular.
In a joint circular No .ELS(T)/3/4/ dated
June 15, 1?74, issued in the Adra Division
(SER), the authorities planned to run trains
without brake-vans and without even guards.
That is most dangerous. A letter was sent
by one of the Lok Sabha Members, Mr,
Samar Mukherjee to the Railway Minister
in this connection.

Because of a mass deputation in Tata-
nagar, a number of workers were chaige-
shected and dismissed. After the strike was
withdrawn, a member of the Staff Council,
A. Dilli, has been dismissed from service
on July 10 for an offence allegedly committed
by him in 1972, Is it not a mad house? Now
I would read out another circular. The
people who have been evicted from their
quarters include not only those who have
been removed {rom service but those who
are in service till now; they have also been
removed from their quarters. I do not know
under what rule they do it. The District
Judge of Jalpaiguri during the strike period
delivered a judgement declaring eviction
illegal. Despite that, they are doing it. Do
they care for the law of the land? Do they
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care for the judgment of the courts? Did
they go to the High Court and the Supreme
Court for eviction of the workers? No. They
have got the force and they are doing these
things. The Divisional Superintendent of
Chakradharpur, wrote a confidential lctter to
the Superintendent, Railway Police—vide
letter No. GKP/COM/1/74 dated July, 1974
—stating—there was a small deputation of
the workers against illegal victimisation,
illegal transfers, mass transfers and illegal

promotions; because of that this confiden-
tial  letter was written by the Divisional
Superintendent, Chakradharpur, to the

Superintendent of Raijlway Police, Tata-
nagar—*"‘Soon this will swell into a Dbigger
demonstration and a bigger issue unless
immediately their plans are nipped in the
bud”. You see the audacity of this man to
write this letter. He writes that the rights of
the workers should be nipped in the bud.
“I would, therefore, be grateful if you
could kindly take necessary action to see
that these men do not come in groups any-
where near the station premises or any other
workshop’’. The railway authorities are also
using all sorts of nefarious and vicious words
and instigating the workers. 1 would like
you to note this from the Loco Foreman,
Steam l.oco Shed, Tatanagar. In a top con-
fidential DO letter dated June 1, he asked
for transfer of sixteen workers on the ground
that “‘anti-national elements’’—the workers—
werc mixed with political parties like the
CPM and tried their best to collapse the
Steam Loco Shed. Since when is the CPM
declared as an illegal party? Even now the
CPM is the major Opposition Party in the
Lok Sabha, it 1s the biggest Opposition
group in the l.ok Sabha. And this petty
officer has got the check to write that rail-
way workers are mixed with CPM workers
and so they should be transferred imme-
diately because they are a danger to the
administration. Yes, the railway workers are
dangerous to the bureaucrats, to this Minis-
try. Therc is no doubt about it. That is
why these bureaucrats are taking all sorts
ot steps against the railway workers. I want
a reply from the Minister as to what autho-
rity that Foreman or that Assistant Foreman
got to write such thnigs in such a language.
Is it the Prime Minister’s reaction that if
railway workers are mixing with the CPM,
they should be immediately transferred or
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dismissed? Is it your direction that only they
should mix with Congressmen and should
be enrolled with the Congress> What is
your reaction? I am giving you the numbers
and dates of thesc confidential letters. You
please inquire into them and let me know.
Please tell me how this man got the auda-
city to write like that. I may tell you still
workers are being hounded, still warrants
are kept in abeyance and workers are being
searched here and there; still workers are
being arrested. Victimisation is continuing.
Large-scale transfers, demotions and all sorts
of things are taking place. Everyday more
and more workers are put in jail. That is
how they are dealing with workers. Sir, the
Divisional Superintendent and  General
Manager now boast that they have got the
power in their hands. The District Magis-
trate and the Police Superintendent have
been asked by the Home Minister here in
the Centre that all arrests or release should
be done In consultation with the Divisional
Superintendent or the officer incharge of
the Railways and according to their direc-
tions. So far as railwaymen are concerned,
the officers can get any man arrested and
keep him in prison for months and months,
if not years. This is the condition under
which the railways are now working. And
the Minister says normalcy has come. What
specimen of normalcy has comc? Yesterday
I was coming by Kalka Mail. In the First
Class there was no light and there was no
switch. The poor workers tried to rectify it.
But what could they do? There was no con-
nection at all. The battery was exhausted.
With that battery the train started. This
is the condition of all the trains. Late run-
ning of trains has become usual. It has be-
come normal. Not only the railwaymen but
the passengers are also being harassed and
put under all sorts of Inconveniences. They
will continue to harass them if they think
of doing this. What they do is all illegal
because under the law of the land, the
Industrial Disputes Act, the railwaymen
gave notice, But you forced them to go on
strike. Shri Mishra himself announced in
the House that stoppage of 200 trains long
before the strike started was his strategy in

the ensuing fight. That was his declaration
of war on the workers. This strategy put
a number of passengers to unheard of diffi-
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culties. After that you declared another war
by clamping DIR on the workers, This could
be done only in an emergency. But you
declared that the strike was illegal and
threatened the workeis that they would be
arrested under the DIR and not under the
ordinary law of the land. What authority
you had to declare such a strike illegal?
Could you not have talked to the workers?
But you did not prefer to do that. They
wanted only a paltry sum. I will give some
figures. Due to this strike how much did
the country lose? The Minister said in the
Lok Sabha thar the loss was about Rs. 60
crores. But it was much more than that and
the country lost Rs. 600 crores. The workers
wanted only Rs. 350 crores. But that the
Railway Administration and the anti-working
class Government would not give anything
to the workers. 1 would read out what some
of the capitalist countries have given to their
workers when the prices have gone up.
These figures will show how the wages of
workers have gone up. In the United States
during the last five years the prices rose
by 25 per cent. The wages rose by 37.5 per
cent; In U.K. prices rose by 45 per cent;
the wages rose by 67.5 per cent; In France
prices rose by 82.5 per cent; Salaries rose
by 65 per cent. In Italy prices increased by
47.5 per cent; the salaries went up by 62
per cent. In Belgium prices rose by 10 per
cent; but salaries went up by 75 per cent;
in West Germany prices went by 37.5 per
cent; but the wages went up by 40 per
cent; in Canada the prices rose by 37 per
cent; the wages of workers went up by 45
per cent; in Australia prices went up by
30 per cent and the wages were increased
by 52 per cent; in Japan the prices went
up by 40 per cent and the wages were in-
creased by 87.5 per cent; and in India prices
rose by 125 to 300 per cent during the last
decade. And, Sir, in India, the workers’
wages were raised from 20 per cent to 30
per cent only! It is a matter of shame for
those people and the Government who call
themselves as progressive people and pro-
gressive Government. Sir, in this connection,
1 would like to reiterate the demands of
the railwaymen here. They go on speaking
anything but truth inside the House and
outside. Sir, they say that they have accept-
ed six demands. Firstly, they talk about the
Miabhoy Tribunal. Are they not ashamed
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over the fact that two years ago when the
award came they kept silent and sat tight
over it? The Tribunal’s award was not in
the demands of the railwaymen. Was it a
demand? Not at all. But they say that they
have accepted the award of the Tribunal
and thus say that they have accepted one
of the demands! What about the demand
for clght-hour work? It was never the de-
mand of the NCCRS with whom they have
been talking and who gave the call for the
strike for the removal of anomally only.
Their demand was for job evaluation out-
side the scope of the recommendations of
the Third Pay Commission. It was not
accepted and not a single demand has been
accepted. Then the demand was for sub-
sidised ratlon shops in every railway area
so that the raliway employees can be assur-
ed of their foodgrains and also at a sub-
sidised rate This was not accepted and
instead the Railway Board is supposed to
have accepted the question of fair price
shops. Then, what about bonus? I have ex-
plained how in the capitalist countries they
have increased their wages and here how
they have decreased their 1eal wages. Sir, in
conclusion, I would like to reiterate my
demands:

Start negotiations with the NCCRS imme-
diately and unconditlbnally; withdraw all
warrants; release all those people who have
been arrested unconditionally; reinstate all
the victimised employees; revoke all the
transfer orders; and pay compensation to
the families whose womenfolk have been in-
jured and who have been beaten up brutally
and whose properties have been looted.

Sir, a girl of 14 years of age of Kanchar-
para, Krishna Chatterji by name, of the
City Bazar Workshop Colony was attacked.
On the 16th of May, 1974, Sir, she was
brutally assualted and the hair on her head
was torn and the whole head was full of
blood and she had to be taken to the hos-
pital in an unconscious state! Who did that?
It was the goonda elements who were sent
by you and the police forces were behind
them. This is a fact. Can you denvy that?
I have given the name of the girl and vou
can make an inquiry and tell us how she
was sent to the hospital and why. Her
mother, while she was bathing, was beaten
tip and taken in that condition to the police
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station aud whide being taken to the police
station, she was being dragged almost naked.
A number of women who were related to
the railway employees as mothers or sisters
or wives were also becten up and sent to
the hospitals in a number of places in
Assam, in North Bengal, in the NF Railway,
in the Eastein  Railway and the South-
Eastern Railway Zones and also at other
places and their properties were looted.
When they were evicted from their houses,
Sir, Lheir propertics were also looted and,
therefote, every such family must be com-
pensated for this. This should be done if
they want normalcy to be restored. But I
know that neither the Railway Board nor
the Government is interested In bringing
normalcy. They do not bother about the
loss of money because it is the tax-payer’s
money and they need not bhother, They are
thriving on black money and they are sitting
here in the Parliament and in the Ministry
only because of black money and they can
use it in the elections and they are not
afraid of the people today. But the people
will show them the road. M:. L. N. Mishra,
if vou want really normalcy to be restored,
which I doubt very much, you have to do
what T have asked for. -But you do not
want normalcy. Otherwise, you would not
have brought forward the many Ordinances
one after another and every Ordinance hits
the people and the working-class people will
not tolerate for long and you should be
aware of it. I warn that if you continue
with this, you will have to face the counse-
quences in the foture and you must know
that every action has its reaction and you
will have to face the consequences if you
do not accept the demands thar we have
put forward. These are all very simple
demands. Bring normalcy and start negotia-
tions, Thank you, Sir.

=t gdx AT (IO WRw) ¢ AT
freet T3 Y ggarw an & faF OF @
TET & T EF AT W A W 29 qIATA
o< faanz # @ & AT A gftr & =er
Tg gt fF g9 wrha & faa F7@ #R
99 F FL Tga AT G q_T FLA AT
TaTE S gure fade o & 4 el |
T ag 7 a7 | gsarw fray & oo @@
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FT AT A AT, T@ AT AT N A G
I FY T FAT, IW FT qEAG g, aW
FT IAAT FT T AT WX AAGA FT W
FZ EAT | U WL qF FATT 9T 8§,
B9 7 geara 7 fay frar 7T W
1 37 919 1 AT § 5 ag g sead
A, AT Sfaa LY oY | AL FY AW
oAt T e FT 450 FAT A, WA @
I T 190 FU$ 7 faar | gy *fea
aifas ferfa 817 gT 110 FUT § FHIA
FY TR 3 ATt f7ar A §0FS
R ok 7= 9§ faar | @@ & 312 &A™
&1 e st =T, 3w & wraw & B 3w
F1 afas feafq #1 a8 @ o
AN UF AR AT 3@ AT (A
¥ Ogma ATy | gAre WS BATSE
qTed, {9 €9 geater & T3 Tga =437
T 97 &1 wovw Opay or 99 @ €19 ©R
SN AT STAYE g Wy | A9 g OIT
FATE STAEET ATEAt #7 f &7 F+7 99gl
HiEIT & 1S dae A8 @, I d T
qg 1 WET AREH § AT W, ITH A
g1 i W A oY 1 T 39 & AT
T 39 7 T TEY foar o g B sq
gearer F W gifafzwa @ife3mm ar
T ¥ T 81 o o7 qewar 5 aw F
T GHE 2, 3 H FC &, IWH awaAlE g,
Iq FT @9 IsMET (a0 91 T 1 W AV
STt sre<d oY, 39 1 Y wrfgd °v, A &
S g o1 39 F1 A FEY @ T | TF
Y 2, T AT | Fav GRa amw fF
forelt oTX T FE FT TS @ed &y, e
T q Fregaedn g1, fma s ¥ e
Ty ® WaW Wia@ 9 T
afafera gfie Fw s g@ & A9 9=
%O AT S | TF A S I AR FE
ST 1 HIY AT 3T ATA | FO T
& feufa @ @© 1 ST esaa & Afaw
FA F, AN F T TE O DeL(Hed
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T 3, T @ |
W@ WEAT A 4 5 fF Iq
WY WG A A9 qgT T AT | ag
qUAT qTHT q87 agAT 9Ed § NI
AR FEIfEe qrEt & @ eI
& gl & ogr aifEee 99
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qTfeEt & Wl a & a1fEE & A ¥
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JIa ST A 9T T et @ T a8
ag & & S o ATeRETEY AT meEy
aréf & fagata =1, g saa @ sar
fear & Ao @ #1 faeer swfrew
FY TLE T JAT, FMGF T 9T &Y
ST &7 9T g0, I & AL UF -
Hifas [EAT ST WY ATaEEE g )
T I8 KU &, TF AWLE & "9+t
aFd AR & faq, &7 98 Swd 39 F
e § 98 W WX IF a9g q I/
T I59T §  WOAT qTRq S | e
TSATT ET gL | BIATA & AR H G
qTE F q9 FE qrT g 1wt gue fam
| AARSH TT A FY FIT TR A
Faardl fr 5w w3 & Awgd aX -
=R o o, fFe 9w & S fafae-
CIESEL SRR

TIAATHR

S gHae AT 9% F GAAT | g
T A ey & ar farar Fr a1a 2 1 Y
U A M| g A agg § W
worgl & T FT | ST ggATA gL qE
T 89 9T A WA gT | A FEd
& fr o Xt o= oY g fRd T, 3
AT 1, T AT A fRAT T I AR
FH AT | TG TE AT E | 7T
ZAHT GIAT, TAHT AGT-IET FIAT IS
geeT gl &R | Fgd § Ay arfg
frram A g & | =¥ R
g3 SR dY 34 a1 g ) f awaa
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g fr Sl aww § Grwdw gg, S AW
¥ TAE AT R | gIATT W AW v
¥ saafaat @1 ...

S WA Tq ¢ SN S 9 SO
qTT dlo UHo Tho gfﬂ’ﬂ'ﬁ'(%ﬂ‘o E )
o B 47 1

+t g9 3 A ¢ S TSy AT R
o7 SOF STEAT FT ER, TER F O
T FTT | TG AT TH AT AT A
gl g & 5 wmmw @ 3o arfuca
AT ¥ 1 WTET T AT FT HOAHTC AR 2

v gl fF AR A AT GAifeE T F4T TR

T FT &, AL 1 AEFTE =18 FO FL |
wET ged. G afeesfa & d3m wEN
1 SEd gaw ¥ ft mafqt gg g,
ST & A gt g€ § fRer 9w -
IO & FL@T | ALK Tg Fger Aree
g 5 oo TewT AwT ST wean, ded
FYAT FET AT G | gy A
T &9 AT F | qae °ag g R o
FT FWT & | W AT a9 T qwe
el i 2 g a1 4 gTe A frar
T | WG qES T F T AR o
AT e | R & 0y Fad 8w
gAT 34 HTRfaAl F1 FATE § AT T
FUA TR AT GAT | W § A ATEAT F
e =@ 9 #1 awr w1 Wfed | AW
7 & fr 9 geare gata gf ar g
AAAE I Ay Ffa e faw |
FET f& qg7 F=o1 gAT | BN §a UF aiEay
% W E, A AR AT S 3R afkar
% al § ZART AU ATAET FT qF FAT
YT | TE AT TS WIEAT 2 I
T ST FW AN WEA | Ag A
w&< & 5 0 Fgd § fF uw farw A
TF 32 it | 32 Fgd § WS #7142
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Eekeacif cciaiac iR cei el
¥ o e A1 WA ggaTe @ &1
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Area, fAT W AgT A8 A9 wrEl a9Ed
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Tg S MES FY I WAF R § Tg T
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FHAY T I EH A AE OF 29 AT HAF
ferfa 1 3@A §U @ @1 FMH S THR

T uR | A FAlfed @TET W gWE
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f5 q ¥ & worgl A AR AW F AAE
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93 ¥ T et & fod s §
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SHRI, N. G. GORAY
tra): Sir, I had almost given up the
hope of opening a new chapter so far as
the relation between the Railway Board
or the Railway Ministry and the Railway
employees are concerned. Sir, I was very
much disappointed when I listened to the
speeches made by many of my friends from
the other side. Our former colleagues, Shri
Kamalnath Jha and Shri Jagdish Joshi,
talked in such a fashion that I had an im-
pression that they were egging on the
Railway Minister to be more ruthless with
the Railway employees, as if they had
thought that what he had done was not
enough. They had some strange ideas about
the functioning of democracy, some strange
ideas about the trade union rights. Sir, so
far as I am concerned, so far as I under-
stand democratic functioning, it is not that
democracy does not allow any confrontation,
it is not that it does not allow any conflict,
it is not that it does not allow any strikes
or agitations. But, the main characteristics
of democracy are that in spite of these con-
frontatlons, in spite of these conflicts, as
soon as they are over the healing process
starts. Very soon the conflict is forgotten
and those issues which had divided man
from man are forgatten and the whole
people, all the citizens, come together as
citizens of one nation. I would like to ask
Mr. Mishra whether he and his Ministry
are really helping this particular process of
healing or they are determined to take
such steps that will keep the word open
that this sore will faster?

SHRI MONORANJAN ROY: They will
say that they are helping this process but
do otherwise,

SHRI N. G. GORAY: This particular
feeling of bitterness will continue and either
they will become victorious or the workers
will become victorious. Is that the feeling
with which we are going to continue?

Sir, I was very much encouraged when
I heard Shri Harshdco Malavlya's speech.
That was the only silver lining that I came
across. That was the only silver lining. Sir,
what has he asked the Minister to do? Sir,
he has asked the Minister to end this
chapter of victlmisation and what he has
asked the Minister to do is not something

[ RAJYA SABHA }

of Railway employees 212

(Maharash- { which the Minister himself had not pro-

miscd to us.

Sir, if I may recall, it was he who used
the words that the entire railway is a
family. I believe that he still holds to that
view. What are these sad stories, endless sad
stories of beating, manhandling, victimisa-
tion, eviction, break in service and dismis-
sals? What are these things? Sir, when I went
to talk to the Prime Minister about these
things, I told her that in these days when
the prices are sky-rocketing, to dismiss a
man is to condemn the entire family to
death. Tt is nothing short of that. Do you
still call yourself a democracy when you
say that it had to be done because they
went on a strike? It may be a legal strike
or it may be an illegal strike. For the sake
of argument 1 accept that this was an
illegal strike. All right. If I go on an
illegal strike, does it mean that for the
rest of my life T am on the streets? That
is one question which Mr. Mishra will have
to answer and ponder seriously over.

Let him not be guided by the Railway
Board. I am not talking about any parti-
cular Member of the Railway Board. But
he must undersetand that, after all, Rail-
way Board consists of officials, And offi-
cials always wlll have their blinkers; they
cannot think of anything beyond discipline.
Orders are orders: That is how they look
at it. It is futile to expect from them that
will treat a trade union strike or an agita-
tfon as if it is a fundamental right of the
workers to strike when he wants to, when
he is forced to. They will not look at it
from that point of view. But we are here.
Why is Mr. Mishra, the Minister here?
Why are we here? Why are the Treasury
Benches there and the Congress Party peo-
ple are there? Because, it is we who can
look at it from a political point of view,
from a democratic point of view, because
we understand what is sanctioned by a
democratic system and what is not sanc-
tioned under a democratic system. This is
the larger pomnt of vlew that I would beg
of you to adopt. That is number one.

Number two is, Sir, we know that the
economic system is in a state of collapse.
This has been admitted by the Finance
Minister. This is the burden of whatever
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the Piime Minister is saying on the tours
throughout the country: That economically
we are stagnating; wc must have more
mndustrial production; we must have more
agricultural production; we must have a
hetter communications system and transpor-
tation system. All this is absolutely neces-
sary if we waut to take this country out
of the bog or stagnation. Now, in (his con-
text I would like to ask whether the parti-
cular policy which you seem to be determin-
ed to follow so far as the railway workers
are concerned, is going to be conducive to
development or is it going to be counter
productive? How do you adjust this parti-
cular policy to the total picture of a 1e-
vival of economy, our national economy?
Does it in any way help to revive the
national economy? I would have liked
some Member from that side to stress this
point.

The railway workers did strike work but
why all these falminations against Fernand-
es? Fernandes has been in politics for the
last 25 years. I was very much sorry when 1
heard Mr. Malaviya describe him as an ap-
portunist. What do you mean by that?
Au opportunist is a man who turns his
coat to suit his convenience. And if I may
be pardoned for saving so, Sir, many of
the spcakers who talked and fulminated
against Fernandes, six months back or a
vear hack they were totally with Ferenand-
es. Now it is they who are prejudiced
against Fernandes. But I won’t call any-
body an opportunist. I say, in these fast
changing 1Imes, these revolutionary times a
man may feel compelled to change his
creed, to change his ideology. Perfectly
all right. But don’t turn round and say
Bhupesh Gupta is wrong. Don’t turn round
and say that Jana Singh is wrong. Don’t
turn round and say Fernandes has be-
come an apportunist. The point is that 56
far this has been an accepted thing in this
country that the workers have a right to
strike. ' What vou want to say is that they
have a right to strike provided they do
not strike, This is what it comes to. You
have a right to strike, but I will see to it
that you do not strike at all. And if you
strike, then vou will be punished for do-
Ing so. This is what it comes to. Other-
wise, what are these dismissals, thousands
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ol them? Even the Rajlway Minister will
not deny the fact that thousands of them
have been dismissed. Does it mean that all
these thousands of people were bent upon
some sabotage or violence? Then, I would
sav that if 30,000 or 20,000 people were
out (o sabotage, your railway system would
have broken (o pieces. If $0,000 people
were engaged in sabotage, what will hap-
pen to this'vountry? The very fact that the
railway system ss intact shows that they
never indulged in sabotage. May be one
or (wo people five or ten. Yes, that is pos-
sible, but please telt me.”I have participa-
ted in every single campaign by Ghandhiji
himself, non-violent, peaceful campaigns,
right from 1930. Will you show me
a single compaign, a country wide
campaign in  which there was no
violence anvwhere? There was violence in
some corner or in some places, but that
does not prove that the entire character of
the movement was violent. If you look into
facts, right from one end of Assam to the
other end of Kerala, right from Dwaraka
to Puri, the entire railway workers were
on strike, but to point out a few instances,
five or ten'instances, where there was some
sahotage, does it mean that these 25,000
people or 40,000 people were indulging in
sabotage and violence? It is simple arith-
metic. Therefore, I would beg of you, do
not try to prolong this chapter, a sad
chapter, an unfortunate chapter, a chapter
of bitterness and hostility, I am not begging
on hehalf of the railway workers because
strikes are common everywhere in capita-
list countries. Mr. Jagdish Joshi said there
is violence whenever there is some strike
in the capltalist countries. I am very sorry
that Mr. Jagdish Joshi is absolutely ill-
informed. In America, England and France
there have been any number of cases where
violence occurred. That does not mean that
the strike was violent. That does not mean
that the workers are to be dealt with with
such severity. Therefore, I would again
and again say, keeping in view our demo-
cratic traditions, consistant with our de-
mocratic professions, also in order to help
the process of economic regeneration and
industrial advancement, it is very neces-
sary to close this chapter. You must not
give powers to your junior officers, divi-
sional and subdivisional, because. they have
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scores to settle and they do it. They have
their likes and dislikes. Therefore, a very
general directive must go from here. Tell
them very frankly that this chapter is
over. There ought not to be any more
victimisation, any more dismissals, We must
forget what happened in the meantime.
Unless this is done the railway worker will
never co-operate with you. 1 want Shri
Mishra to answer this simple question. In
spite of the fact that the strike was with-
drawn two months and fifteen days back,
on the 28th of May, why is it that nor-
malcy does not come back to rallways? It
is because the railway worker is not satis-
fied. He is nursing a grievance. He is per-
haps waiting for the day when he can
strike back. Only a few days back you said
that if there is any strike, we shall again
deal with jt firmly. Why do you say that?
You think perhaps there may be another
strike, Mr., Malaviya went so far as to
say that Mr. Fernandes is going round. Of
course, he will go round. Do you m.ean to
say that he will sit in one place? Why
should he not go round? Have you created
an atmosphere where Mr. Fernandes will
feel that he has some direct connection
with the Minister and the Railway Board?
Again and again you have said that you
will not talk with the NCCRS. But are you
ready to talk with the AIRF? No. He has
written to you, He has written to the
Chairman of the Railway Board. No rcply.

Now, if you bang the door on the face
of the All India Railwaymen’s Federation
or on the face of the NCCRS, do you
mean to say that all these people will sit
quiet? You must create an atmosphere
where people will feel, all right the con-
frontation is over. And now it is time to
sit tound the table, But Mr. Mishra has
not done even a little bit to create this
atmosphere. Again and again, he is trying
to warn the workers that indiscipline will
not be tolerated. We are not asking for indis-
cipline. The strike was withdrawn. That
phase is over. Now, are you going to en-
trust the entire thing into the hands of
the Railway Board and its subordinates?
1t is a very wrong policy. The Minister
must function as Minister. He must give
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the guidelines. He must lay down the
policy, and as soon as the situation changes,
the policy also must change. Admitting for
debate’s sake that you were correct; when
the strike situation was there, you took
certain measures. But I would like to ask
you: When the strike situation was over
and when these people are asking for some
negotiations, why is it that you do not
upen your door? Why is it that you are
sitting tight? Why is it that yjou are
threatening the workers? Why is it that
you are taking from them such humiliating
declarations? 1 was really ashamed that the
cmployees had to say, “I was out of my
mind.”” What is it? Are you a totalitarian
country that anybody who goes on strike
is out of his mind and he has to be sent
to 2 mental asylum or something? It will
not happen in a country which is truly
democratic. I do not say do this or that.
Any number of grievances can be settled
across the table, if you are ready to talk
across the talbe. But you are not ready to
talk across the table. And if you allow
this discontent to percolate down to the
commonest man, to the gangman, and to
the station-masters and the assistant statfon-
masters, etc. then please do not blame
anybody if there is another explosion. I
do not want another explosion . . .

SHRI T.
also.

N. MISHRA: It is a threat

SHRI N. G. GORAY: There is no
threat. These are the natural consequences
of your own policy. After all, what did
they ask fiom your They said, we should
have parity with those workers whe are
working in the public sector undertakings.
For God's sake, I would like to know:
What is wrong in this demand? You have
got so many plants and establishments;
workers are working there. Here also they

‘are working like the workers in other es-

tablishments. What is wrong in their say-
ing that they should have parity with
them? What is wrong in their saying that
they should get bonus. The hon. Labour
Minister only the other day declared that
all the workers will he given 8.33 per cent
bonus everywhere, irrespective of the fact
whether a plant is running at a loss or
profit. Now, if these workers come to you
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and say, “’All right. You give us bonus”,
is it anti-national? Is it disrupting the eco-
nomy of the country? Is it a step so that
others would starve? So many times it has
been said that these workers are asking
this and that while the other people are
starving. All right, if others are starving
because of the workers, you do not give
bonus to any category. But you want one
set of rules for them and another set of
rules for yourselves. This is the dichotomy,
this is the contradiction in which you have
put vourself, and that is why you are
inviting so much trouble.

I do not want to go into details, I will
not take long. But I would say that 1
am very much concerned over this. The
railway workers are a vital link; without
their total cooperation, it is impossible to
revitalise the economy of this country. It
will be admitted by everybody whether it
is food or coal or other commodities, unless
they are transported from one place to
another in a smooth manner, the economy
of the country can never be set right.
Therefore, it is not only that you should
face the reality, but you should rcally
work in a manner which will strengthen
the economic structure of this country.
Therefore, your responsibility is greater
than others and therefore your heart must
be larger. It must not be a narrow heart.
You must not have a narrow concept of
your duties and your responsibilities. You
must look wider that you are an essential
part of the entire national economy of
this country. If that stops, the entire eco-
nomy stops, Therefore, I would plead with
you. Please set an example. When you say,
“Forget and forgive, it is you who should
start the negotiation because you are in a
position of domination. You are in a do-
minant position. You are the Minister and
you must, therefore, give guidelines to your
own subordinates with a view that the
efficiency of the railways will be restored
to the old good days when such a conflict
and confrontation was not there. Thank

you.
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—Railways have got less and less. How
can we give morc and more?
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done the country.
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[T Feq q1e7]

THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA): Sir, at the outset I
would like to say with all respect to the
House and honourable Members that this
debate on this question of railway strike
has become a stale one. During the last
Session we discussed it for about 24 hours—
174 hours in the Tower House and 6}
hours here. And after that there was a
No-Confidence Motion in the Lok Sabha
during the current session in which also
eleven to twelve hours were devoted to
railway strike. Therefore, there Is ncthing
new that 1 can say in this House. But I
would like to say and make it very clear
that we still hold the view that this was
not a trade anion movement nor a trade
union struggle. Every logic that has been
pﬁt forward by the Opposition I am pre-
pared to accept so far as trade umon part
of it is concerned. But if it is polijtically
motivated, if it is a scheme for doing
something else, if it is to paralyse the
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national economy, if it is a political cons-
piracy, then I cannot treat it as a trade
union struggle or trade union movement
and naturally any Government will have to
take some extraordinary measures. It is in
this background that this Government had
to take some extraordinary measures to
fight this menace. Its leadership was in the
hands of such people . . .

SHRI BHUPESH GUPTA: Now in re-
trospect what convincing evidence have
you produced in the country or what has
been seen during the strike to indicate that
it- was all politically motivated, that it was
not an industrial action of the railway
workers?

SHRI L. N. MISHRA: I will tell vou
although I am not expected to reply to
intennuptions,  You have been associated
with trade union movement though f{rom
some distance and T on my part was asso-
ciated with the administration of trade
unions for a number of years. 1 must say
that in any trade unjon strike or call for
a strike there are certain demands for
certain settlements, and in this strike eight
demands wete put forward. Negotiations
went on, discussions went on, with my
colleague, Mr. Qureshi, Members of the
Board and later with me, and out of eight
demands six were conceded. We gave Lhem
a rise of 40 per cent of the wage in one
vear’s time. Nowhere in the world in one
settlement does any labour get an incre-
ment of 40 per cent in one year's time.
That was canceded. And then the other
points were also there. That could have
been discussed. Bonus we could not con-
cede because it was under the Bonus Re-
view Gommittee. Therefore, only two de-
mands were left: one was bonus; the other
was parity of wages. Mr. Goray was asking:
What is wrong about it? Yes, there is
everything wrong about it. The Railway
Administration can never pay as much as
any public scctor undertaking does because
it is giving other facilities to its workers.
1 say if it had been purely an innocent,

honest, trade union movement, I would
have agreed .
SHRI BHUPESH GUPTA: No, no, you

cannot .
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SHRI L. N. MISHRA: Please don't

disturb me.

SHRI BHUPESH GUPTA: 1 am here to
disturb you. This is not your assignment,
This is my assignment. Let me do my duty.

Upto 30th April you were talking to them.
Then 1t was all a trade union movement.
It was not then politically motivated. After
vou had arrested their leader and vou
broke the negotiations, you came with the
argument thag it was politically motivated.
It only proves your mentality.

SHRI L. N. MISHRA: Till 30th April
or mav be 3lst—I do not recmember the
cotrect date.  Yes Lill the 30th April we
were  negotiating

SHRI BHUPESH GUPTA: Even the
greatest fool knows that April has only
30 days.

SHRI L. N. MISHRA: My maunory is
not as shaip as yours. :

Only the minutes were to be finalised. It
was 1o be signed on the 1st of May. For
working class people May Ist is a great day
and we thought that the settlement should
be arrived at on the May Day. But the
leader of the group did not agree. He said
he had some Dusiness in Lucknow. Sir,
some mouve was imputed for his arrese, If
we had any plan to arrest this gentleman,
why did we delay it and why we tock all
the trouble of sending a special plane to
Lucknow? Something happ&ned in between
which I am not in a position to say . . .

(Interruptions)

SHR1 BHUPESH GUPTA: On a point
of order. This 15 a new element. You know
that we had debated this in this House.
We are not discussing the actual strike
today. The hon. Minister said that some-
thing happcned between his picsence in
Tucknow and his arrest. He said he will
not divulge it to the House. What happen-
c¢d? 1 should like to know whether the
Minister has claimed protection under the
Rules. If he does claim protection, hie should
ask for protection under the Rules. Other-
wise I would 1egard it as a mere bluff to
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bhamboozle the public and also to hide the
veal facts. Shri Mishia, at this late hour
you should not t1y new gimmicks.

SHRI L. N. MISHRA: No,
cannot force me to say that.

no. You

S T VT ST gETEREl, T AE
ot wqd g {5 9l wgiey ¥F <9 &
& S 39% a9 TW I FT AAT § IAH!
g TTETEH AL FA, A AT WAT WA
¥ qfgd & 771 ag fewg &1 &% wEAT
g fr Tr3acy a8l FW 7 T AT FATSH
F1 F-1T g2 FT wafeafa & v ITw
TIE gFT AT T F amma we F qfd
FTER KT IAE GFAT 9gd 9 ? 7fg
Iq% 9 FE AT &, WA IAH! aANeq
FY, IGH1 3 9T F AT W@ |

- SHRI N. G. GORAY: I would like to
ask Shri Mishra one question. He himself

admits that the negotiations were cairled
on in a smooth atmosphere and he was
cager to come to some sort of scttlement
and he sent a special plane for Fernandes.
After that plane was sent, I do not know
what happened in the meanwhile. It is
something like Nixon’s tapes . . . (Inter-
ruptions). We know that within four or
five hours something happened which
changed the trade union matter to a poli-

tical matter so much that he had to arrest
the main man in the mecting.

SHRI MONORANJAN ROY: Shri Mishra
said that something happended . . .
(Interruprions)

» Sir, something happened . . . (Interrup-
tions). He says that something happened

SHRI BHUPESH GUPTA: Sir, I am o¢n
a point of order.

’ SHRI MONORANJAN ROY: Mr Bhu-
pesh Gupta, just wait. I am on a point of
order.

SHRI KAMESHWAR SINGH:;: What is
the point of order?

AN HON. MEMDBER: What is the point
of order they are raising?
L/P(N)20R88—9
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SHRI BHUPESH GUPi1A: Sir, the
honourable Minister needed blacklegs. Sure-
ly, Sir, he does not need them now. Then,
why are they getting up like (his?

SHR{ MONORAN]JAN ROY: Sir, my
question  is Taking 1t for gianwd
that there was something on the morning
of the st which necessitated thie arrest of
Mr. Fernandes, what happened in Assam
to arrest some women who had nothing to
do with the jailways?  What happened
there? I was thete in.Assam on the Ist of
May?

this:

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Please*do not
go to other points.

SHRI MONORANJAN ROY: Why was
it that the anests started not only in
Lucknow, but done elsewhete also?  Why
was it done? Not only Mr. Fernandes was
arrested, but others also. Why?

(Interruptions)

SHRI L. N. MISHRA: This question I
had already answered in May alo when
Mr. Feinandes was arrested. I did rot want
to go into that subject again nordo [
want to go now into it. I was only trying
to explain how a trade union movement
turned into a political one. This is what
1 was explaining. Now, out of the eight
demands, six have been accepted. . .

SHRI MONORANJAN ROY:
mand has been accepted . . .

No de-

(Interruptions)
SHRI L. N. MISHRA: Will you please
allow me to go on?. . . (Interruptions)

SHRI MONORANJAN ROY: What were
the demands . . . .

(Interruplionsy

SHRI L. N. MISHRA:
have my say.

Please let me

THE VICE CHAIRMAN (SHRI
DISH PRASAD MATHUR):
please wait.

JAG-
Mr. Roy,

SHRI MONORANJAN ROY: What were
the demands and what were the demands
which were accepted?
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SHRI L. N. MISHRA: Kindly take
your seat.

SHRI MONORANJAN ROY:  Why
should I?

SHRI L. N. MISHRA: Six demands were
accepted. If the honourable Members
were so keen as to know what they are,
1 thought of informing them later on.
But the whole thing is known to every
body and everybody knows it.

SHRI RANBIR SINGH: The whole
country knows it.

SHRI BHUPESH GUPTA: Sir, he says
the whole country knows it. OEF course, it
is known. But now that you are in the
Chair, we have to ask him as to what
happened then.

SHRI L. N. MISHRA: That I have al-
ready said.

SHRI BHUPESH GUPTA: You tell us
DOW,

SHRI L. N. MISHRA: Mr. DRhupesh
Gupta, I listened to you with great
patencep Can't you have patience for five
minutes? Have some patience. I was try-
ing to say that it was not purely a trade
union movement, but it was a movement
which was politically motivated and started
by political adventurists . . .

SHRI RANBIR SINGH: Yes.

SHRI L. N. MISHRA: I was trying to
say this. Let others be provoked . . . (Inter-
ruptions) . . These demands were con-
ceded. T do not want to say what those
demands were.  Everybody knows it and
everybody knows that six, demands were
conceded .

SHRI MONORANJAN ROY: Never.

SHRI L. N. MISHRA: Out of the two
important demands, Sir, one was regard-
sng bonus and it was before the Bonus
Commission and the other was with regard
to parity which we could not agree. Now,
in the trade union movemcents, nowhere
demands are conceded hundred per cent
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and perhaps, in a very (rare case the de-
mands may be conceded hundred per cent.
Then, Sir, 1 wanted to tell the whole thing
We were very keen to start the nogotia-
tions. But on the 1st and on the 2nd, we
came to the judgment on the basis of the
facts ava'lable with us then, which I can-
not lay on the Table of the House, that
there was something, that there was going
to be some kind of movement or some-
thing in the name of trade union move-
ment which would patalyse the national
economy and something should be done to
prevent it and, therefore, this had to be
done. This was the decision and it was taken
on the basis of the facts available with us
then. He asked why the pcople of Assam
should be arrested. Of course, they were
also in That game and they were in the
game to paralyse the economy of the whole
country and they werc to be arnested and
they were, therefore, picked up. Not only,
Mr. Fernandes was picked up, a large num-
ber of people were picked up. A total of
19,000 people were picked up, rather it is
about 20,000. In all, 19,883 people were
picked up and Mr. Feinandes was, of course,
the leader of the NCCRS and he was also
to be picked up. What I was trying to do
was to prove our bona fides that we had no
intention to take this as a pol'tical move-
ment, but only as a trade union movement
and that was why the negotiations went on.
But, later on, when we detected something,
we came to the conclusion that there was
something and we thought, that it was the
responsibility of this Government to protect
the interests of the people of this country
and that was why we acted in good faith
and, Sir, if such a rhing arises again, we
shall act like that again . . .

(Interruptions)

~

SHRI BHUPESH GUPTA: Sir, even on
the basis of his statement that there was
something. . .

SHRI L. N. MISHRA: Mr. Bhupesh
Gupta, I have alrcady answered that point
and I can’t explain it further. Then, SIr,
there are a number of points . . . (Inter-
ruptions). I am not prepared to say every-
thing that you like me to say here,
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Some Members wanted to know abourt
victimisation. I would like to say that there
could be nothing further from our minds
than to victimize our railway men. As I
said on the 27th of May, they are mem-
bers of our family, I still treat them as
members of our family. I assure vou that
maximum possible consideration, or what-
ever you call it, will be shown to genuine
trade upiop people who are involved in
this, There Is no prejudice in our mind.
We do not want to victimize anybody . . ,

(Interruptions)

Then the number of railway men arrest-
ed was 19,883, The number of those
released up to 5-8-74 was 19,286. The num-
her of released staff taken back to duty
15,535. The number of railway employees
whose services were dismissed, removed or
terminated is 16,749. The number of railway
employees taken back to duty up to 5th
August, 1974, is 6644 . . . (Interruptions).
The number of casual labour discharged
was about 18,500, and out of these those
wha have subsequently been taken back
to duty up to 5th August, 1974, was
9458 . . . - .

SHRI BHUPESH GUPTA; How can
they be taken back? They were on dally
basis . . .

SHRI L. N, MISHRA: Your Party mem-
ber, Mr. Indrajit Gupta, has made this
point. That is under consideration. Kindly
take your seat. That has been made and
that 1s under consideration.

About the break in service, It wili apply
to about 5.5. lakhs. But individual ap-
peals are being reviewed by the Administra.
tion and so far break in service in the
case of 1,40,000 employees has been con-

doned. During the last fortnight, the
number of break in seyvice condoned has
gone up from 60,000 to 1,40,000 .

(Interruptions). It is expected that the

number of staff who will eventnally have
a2 break in service will be anly about 2.5

"lakhs. But this is a mere guess. Individual

cases will be gone into in appeal and they
will be very carefully looked into. This
We will give
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them all possible consideration. As  Mr,
Goray just now paointed out, if one mem-
ber is penalised, the whole family suffers.
This point we do appreciate, and we will
take a sympathetic view of the case. But
the question is those people who have com-
mitted some crimes cannot be condoned

« . .

SHRI N. G. GORAY: What is that
aime? Going on strike is not a crime . . «

(Interruptions)

$HRTI BHUPESH GUPTA: The hon.
Mcmber has stated that some people are
guilty of acts like sabotage and others,
Some may be or may not be, I do not
know. But why are they not being paid
half the wages as in other cases. Unless
they ar¢ proved guilty, they are not guilty.
Meanwhile, they should be tieated as sus-
pended workers and should be given half
the wage. This is the normal practice.

SHRI L. N. MISHRA: Mr, Bhupesh
Gupta, you have made a point. I will look
into it. If it 1s being done in other cases,
there is no reason why it should not be
done in this case. We are not gomg to
take any vindictlve attitude. This much I
can tell vou as a Minister. But there can-
not be u general amnesty, (Interruptions)
As hon. Members know, the rtotal number
of people who went on stnke was 5.5
lakhs. But before 27th May or by the 20th
of May, about 3 lakhs had joined duty.
Therefore, the actual number of people
who went on strike ull the 27th May, when
the strike was called off, was only 2.5 lakhs
out of 14 lakhs of railway employees.

Sir, some questions were made ahout ar-
rests, etc. I have already explained aboul
that. ¢ e

Many friends used the words ‘black legs’
for dedicated workers. I will pay atribute
to them. A large number of railway woikers
stood by the natiorn in the most difhicult
times and they did a splendid job, We
are thankful to them and they will get
their due compensation. Loyal workers will
get their recogmition and the Government
will not forget their services and special
recognition will be given to them,
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1 have already explammed abomt casual
labour. (Interruptions). Mr. Bhupesh Gupta,
T warn you that if you do like this, 1 will

not allow you to speak. Please lct
speak.

me

SHRI BHUPESH GUPTA: Sir, the Minis-
tgr says that he will not allow me to
speak. He is welcome to do it.

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Mr. Bhupesh
Gupta, please take yowr seal.

SHRI MONORANJAN ROY: Would 1ou
kindly hear? Recently, two of vour R.P.F.
men have been killed by anti-social cle-
ments and they have not been given any
compensation to their families as yet.

SHRI L. N. MISHRA: If they have been
killed on duty, of course they will he
given compensation. A number cof people
have been given compensation. A gangman
was also killed. The compensation was given
on the spot.

About police excesses, no case has been
reported to us. On the other hand, I will
like to pay a special tribute to all the State
Governments who co-operated with us dur-
ing these difficult times, I will make a
special mention of West Bengal and
Maharashtra, All the other States also gave
us their co-operation, L s

SHRI BHUPESH GUPTA: I talked to 2
Siate Chief Minister and he said that he
would not have acted like this but for the
direction of the Central Government. He is
congratulating them.

SHRI L. N. MISHRA: Sir, one thing
which is coming in the speedy way cf settle-
ment of the problem is the post-strike
activity of the leaders of the strike, especially
the top man, Shri Fernandes. Sir, if you
have a look at the speeches that he has
been making, it looks as if some such
strike is coming in six months time. Unless
thi$ atmosphere is changed and they help
us in changing the atmosphere, it will be
very difficult for us to do what wve want
to do. We want to be fair to evervbody.
We want 10 do justice to them. But utmost

|
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patence is required. Making speeches evers-
where and saying that when the next strike
takes place those who will not jain the
strike will be hguidated. not  help.
This kind of inesponsible iemarks have
been made at a numbir of places. T will
request the 'hon. Members 10 prevail upon
him. He has every right to make spoeches.
Hc can make a speech but this kind ol
specch does not help . . .

does

(Interruptions)

Y Ty Trw S, W AT A el
ug ¢ fr iy aiferg aragor fase for aomg
F A § 9% F7 ® § T weAfEq v 47
TATT AL H@AX § A7 J&T & | IAA
s e fF Al s e 72 faw
W GEF T R F | WA F A
s wEAifea @ gt faan

IYEAETA (1 AEtq AT /L)
Ag T MF LT AN & | AIC H9HY
A IgE A o g

SHRI L. N. MISHRA: Sir, Mr, Goiay
talked about the victor and the yangnished.
Sir, we are no; working in that spirit. Na
one 13 a victor and no one is a vanquished,
There were some differences in the faniily
and I am glad that these are being settled.
Our approach s this, Sir. We do appre-
ciate the feelings of Mr. Goray and I will

say again that there is no victor or van.
quished . . .

- (Interruptions)

Sir, this is also not correct to say that
we want to deny the right to strike to any-
body. 1 am one of those who believe ia
the trade union movement. It is an inte-
gral pait of a democratic system of Gay-
ernment. Sir, when the trade union move-
ment is suppressed in any country, demo-
cracy is gone. I am one of those who Le-
lieve that tht trade union ig a very strong
pillar of democracy. Therefore, no impres-
ston should be created that we are at any
place or anywhere or in any situation against
the trade union movement as such. But
under the garb of trade union movement,
some political game is to be played, as a
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Government, we will have to fight it out
and we shall fight it out.

Lastly, Sir, T will read an appeal to the
raflwaymen. And through thig House, and
through you, Sii, I would make an appeal
to the railwavmen to create better atmos-
phere in the country. And I hope this is
the last discuss'on on the subject and so,
¥ thought I should make an appeal to the
railway worker.

Now that the railway strike is over, the
need of the howr is that all
the railwaymen should put in their best
and increase the productivity on the 1ail-
ways. Our nation and the world all over
is passing through the effect of inflation
caused by various tactors. Thig is not the
time when any patriotic Indian should chink
in terms of goslow, work-torunle or any
such national crippling measmie when
maximum productivity is called for. Afll
raillwaymen should sink their differences and
work for the common cause of improving
railway transportation and scarvice to the
public. They should channelise their trade
union activities through constitutional nweans
and should coriect that leadership vwhich is
either adventurist or political in character.
Hete, T would like to make it clear that
the Government is not in the least opposed
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to normal trade uiton functioning. The
railwaymen have their recognised wurions.
And over and above these, the Railway
authotities have not hesitated to take up
any grievance of any section of 1ailway
workers. The so-called Nation Co-ordination
Committee of Railwaymen’s Struggle has ne
locus standi at all.

The objective for which it was set up,
namely, waging a strike struggle was spcci-
fically banned by the Government and the
strike was a failure. The Government has
always held that it would be prepared to
negotiate—and I 1epeat, Sir—the Govern-
ment has always held that it would be pre-
pared to negotiate with recognised different
unions on normal trade wunion  basis.
Hence, there is no place for N.C.C.R.S. se
far as the Government is concerned. Un-
less this body is dissolved. it will be diffi-
cult to achieve complete normalcy.

Thank you.
THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): The House

stands adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
fiftyone minutes past six of the
clock till eleven of the clock ou
Wednesday, the 7th August, 1974,



